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INTRODUCTION

1, the Chairman, Estimates Committee having been autho> 
rised by the Committee to submit the Report on their behalf 
present* this Fifth Report, on the Ministry of Education and 
Scientific Research on the subjea of *Cuhural and International 
Activities’.

2. The Comminee wish to express their thanks to the Officers 
of the Ministry of Education and Scientific Research for placing 
before them the material and information that they wanted in 
connection with the examination of the estimates.

N e w  D e l h i  ; BALVANTRAY G. MEHTA,
The Februaryy 1958. Chairman,

Estimates Committee.

(v)



I .INTRODUCTORY
A. Culkunl and Intemauonal Activities

Since Independence, the Slate has sought to promote and assist 
cultural activities on an increasing scale. The Government of India 
have set up the tliree National Akadarais-one in Letters, one in 
Fine Arts and one for Dance. Drama and Music-to encourage cultu
ral activities in the country. At the same time. Government arc 
offering support to private organisations in the country devoted to 
the promotion of art.

2. As a part of their programme to establish, revive and promote 
cultural contacts with other countries, the Government have set up 
an organisation, namely, the Indian Council for Cultural Relations. 
The Government also invites cultural delegations from, and sends 
cultural delegations to foreign countries. The Government also 
arranges art exhibitions abroad.

3. The Government of India, as a niember of the UNESCO, 
participates in the various programmes and activities of (hat inter
national organisation and thus promotes the objects and purposes of 
the UNESCO.

4. All the above and otlier various cultural activities undertaken 
by the Minbtry of Education and Scientific Research arc discussed in 
the succeeding pages.

5. If the efforts of a government agency to revive and foster the 
cultural activities are to be regarded as successful, they should be 
able to pass two tests. One is, that while actively assisting and 
promoting the various cultural activities, full autonomy should be 
given in regard to the development of the various aru. A poet 
cannot be ordered how to write a poeui and on what subject; nor 
can an office order be issued explaining how to paint a picture. Any 
effort at regimentation of art in any mode or form would be disastr
ous from the point of view of the cultural renaissance. The second 
point is tliat the cultural activities undertaken by state patronage 
should not be for the benefit of the chosen few; it must benefit the 
common man. As about eighty percent of the population lives in 
villages, thf’ cultural renaissance should not remain confined to 
selected urban localities, but it should permeate the rural areas 
also.

B. National Akadamis
6. In 1944, the Government of India accepted, in principle, a 

/ropoHu of the Royal Asiatic Society of Bengal (as it was then called) 
that a National Cultural Trust should be set up to encourage cultu- 
^  activities in all fields. It was intended that the T n u t should 
include three Akadamis—one in Letters, one in the Visual Arts and



one for Dance, Drama and Music. After the National Govern
ment was established in 1947, three conferences were convened to 
work out in detail the implications of this proposal. The confer
ences agreed about the need for the Akadamis but felt that since a 
National Govemmeni had iu)w (xren esublished. it was not necessary 
Co act up a National Trust. They, however, decided that step* 
should be taken to set up the .\kadamis as autonomom bodies, and 
to provide them with the fund.s nercssary for their work. The Gov
ernment of India arrcpied that recommendation and. in pursuance 
of that recommeiulation, set up the three National Akadamis, 
namely; (i) Sangect Natak .Akadami; (ii) Sahitya Akadami; and 
(iii) Lalit Kala Akadami.

7. 'fTie first Akadami mentioned above was inaugurated in 
January 195.1, tlie .wtoiid in Mardi 19f)4, and the third in Augus* 
1954. Matters penaining to these three .Akadamis have been dealt 
with in the subsequent ( ’.hapters of this Report.



II. SANGEET NATAK ARADAMI
A. Organiaation and Functiom

8. The Sangert Nauk Akadami has been set up hv iltc (rt)vcin- 
mciit of India by a Rfsolution for fostering and developiuR litdian 
dance, drama (inchiding filim) and music and for the j>roniotion 
through them of the rultural unity of the ct>untry. Ttie Akadami 
was inaugurated in 1955.

A copy of the Constitution of the Akadami is attached as Appen
dix I. It gives tJie details of the organisation and functions of the 
Akad;imi.

9. It was suted Ijcfore the Committee that the constitution of 
the Akadami would require amrndment consequent on the reorgani
sation of the Stales in India- The Committee sugf^est that this work 
should be expedited. In this connection, the Committee suggest 
that the feasihility of hainng a Inovision iu the constitution that 
with regard to the cultural activities, the cultural organisations as 
existed before the reorganisation of the States should continue to 
function as such, may be examined.

10. The Committee were given to understand that the .Sangeet 
Natak Akadami functions as an autonomous lK>dy. The Qjmmittee 
were, however, surprised to learn that the Sangeet Natak Akadami 
had not yet l>een registered under the StK:ietics Registration Act of 
1860. The Cximniittee further understand that a Goveniment Reso
lution constituting such an Akadami could not give it an autono
mous or juridical status. The Committee, therefore, suggest that 
the Akadami should be duly registered without delay and given 
complete autonomy in its day to day work. The Committee also 
suggest that suitable machinery should be evolved for making recruit
ment to the Secretariat staff of such autonomous or semi-autono
mous bodies. A duly constituted selection board consisting of 
officiab and non-officials may be set up for this purpose. This 
selection board may be authorised to co-opt technical experts in the 
field, as and when necessary.

B. Activities
11. The main task which the Sangeet Natak Akadami has set itself 

for the present, is to conduct survey and reasearch in the existing 
art forms found in the various parts of the country, to record and 
film them in order to preserve them as part of our cultural heritage, 
and to publish, or to encourage publication of material about them. 
The Akadami also aims at developing and popularising these arts by 
organising and sponsoring seminars and festivals, by establishing new 
institutes or taking over the existing ones wherever possible or

t



tfoinible for tropaning higher training. For all these purposes, the 
Akadami has given recognition to about 175 organisations and insti
tutions all over the country and has given grants to some of them 
to carry out their various projects. The Akadami's programme also 
includes awards to eminent artists for music, folk and classical dance, 
drama and films.

12. The activities carried out by the Akadami may be divided 
under the following broad heads:

(a) Music and Dance.
(b) Drama.
(c) Film.
(d) Other activities-

The important activities under each sub-head are .summarised 
below:

(a) Music and Dance
13. The Akadami held the* first National Music Festival in 1954 

in New Delhi and the seiond in Patna in March, 1956. Thc|second 
National Music Festival was s|M>nsored by the .Sangeet Natak Akada
mi and organised by the- Hiliar State Academy of Dance, Drama and 
Music. Thc.se National Festivals not only |X)pulari$c and contribute 
to the development of the Indian Music but also manifest the cultu
ral unity of India. The ('.oinniittee understand that it is intended 
to make these festivals a regular feature, and as far as possible, to 
hold them in the different States in rotation. In the previous yean, 
the expenditure by the O ntral Akadami on National Festival of 
Music was restricted to Rs. 10,000 per festival. That was considered 
as a very meagre amount by the Akadami. In 1957-58, a provision 
of Rs. 40.000 has been made for National Festivals of Music, Dance 
and Drama. The Committee further understand that the Executive 
Board has resolved to help financially the regional festivals and it is 
proposed that not more than four such festivals will take place in a 
year. A provision of Rs. .SO,000 has been made on this account in 
the budget estimates of the .\kadami during 1957-58.

14. A National Dance Festival of all the classical traditional 
dances and modern ballets, excluding folk dances was sponsored by 
the Akadami in November, 1955.

15. The Committee were informed that the Akadami had recently 
taken over the administration of Manipur College of Dance at Imphal 
and would run it as the main institution imparting authentic train
ing in Manipur School oi Dance. The duration of ^ e  course is three 
yean. During the last three yean, the co lle^ functioned with the 
financial support of the Government. There is a standing oraunittee 
elected by the General Council of the Akadami to supervise the 
college. Besides, there is a local advisory committee. Tliere are at



present about 150 students in the collc^. The Committee were in
formed that the tolleges had no hostel at present and there was also' 
a difiirulty in regard to the building for the college itself. The Conh- 
mittfe observe that as the college is a national institution for teach
ing highly advanced 'courses of Manifntri Dance, people from outside 
the tou-n would also come to Manipur and it is, therefore, necessary 
to have not only suitable accommodation for the college but also 
some hostel accommodation.

16. I h e  Akadami also gives awards to eminent vocalisu and in»> 
truinetitalists of both .North Indian and Karnatak Mu»ic as well as 
( lassical ilamcrs every year. There are four awards for music; two 
for Hindustani vocal and instrumental and two for Karnatak votal 
and instrumenul-

17. The Committee understand that cffori.s arc being made to  
record all tlio leading cla.uiral musicians of all schools to build up a 
library of Indian music. Old commercial fsnramophone records are 
being collected for the purptjse of preserving the voice of old masters. 
There are 1500 records of old masters in the library of the Akadami. 
Similarly leading classical dancers are being filmed in order to pre
serve all the im}x)rtant styles of dancing. lkx)ks on Indian music and 
dance are also being collected to build up an up-to-date reference 
library to facilitiite research, ’/'he Committee appreciate the efforts- 
made by the Akadami to preserve the indigenous forms of dance and 
music in the country.

18. The Committee were informed that steps were being taken 
by the Akadami to prepare and publish a complete classified cata> 
logue of manuscripts on Indian music and dance available in various 
libraries all over the country. The Ckjmmittee were also informed 
that the scheme of compiling an encyclopaedia of technical terms in 
Indian music, dance and drama from various books, especially from 
manuscripts, was under progress.

19. In the field of folk music and dance, an effort has been made 
to record and film folk music and dance of the various parts of the 
country. There is no doubt that India has preserved a rich treasure 
of folk art in spite of the upheavals in her social and political condi* 
tions. Besides, being a manifestation of man’s innermost joy, dance 
and song have been a part of the religious observances since times 
immemorial. The intimate association of nature with life and 
religion is mirrored in the folk arts, especially in folk dances and 
songs.

20. The Regimial Akadamis established by the various State Gov
ernments are also beir|; encoun^ed to record and collect the folk 
music and dance of their respective areas. The Akadami awards a  
Trophy every year to the best troupe participating in the annual Folk



Dance Fetfival Whidi ts held in Delhi in connection with the Reoub- 
lic Day celebrations. Four cups are awarded to the four next brst 
^ o u p s  i>ariicipatin(;.

21. During 1956, the Akadami presented to an invited audicnre 
.a rei:ordcd prugramme of classical music selected from old masters 
whose recorm are now out of circulation or des'troved.

A seminar on Indian music was oi^anised during March-April, 
1957 in which some nf the leading experts of classical, folk and popu
lar music, both of Karnatak and Hinduisani systems participated.

22. Incidenullv, durint' the course of examination of the repre
sentatives of the Hoteliers .Association last year, it was brought to the 
notice of the Committee that the Hoteliers found it difficult to Ket 
suiuble programmes, giving the cultural distinction of India, drawn 
up by Indian musicians, for u.se as after-dinner music in hotels. Thr 
Committee suggest that the Akadami should contact the Hoteliers 
Association through the Tourist Department (Ministry of Transport) 

.and suggest to them some programmes which would give to the foreign 

.visitors correct idea of the cultural background of India.

(b) Drama

23. Sometime back, the State Governments were requested by the 
Akadami to make effort to see that every small community has its 
own local cultural centre where artists can perform and people can 
participate in tlieir own community programmes of drama, music, 
dance etc. They were asked to offer prizes for playwrights and sug
gest to every educational institution to make dramatics an essential 
feature of their school programme. So far, the response has not been 
encouraging.

24. At present only seven States, namely, Madras, Assam, Bihar, 
Mysore, Orissa, Andhra Pradesh and Rajasthan have State Akadamis. 
Saurashtra State Akadami has been functioning as a regional institu
tion since tlie reorganisation of States. All these State Akadamis 
have been ret:ognised by the Sangeet N auk Akadami. The Com
m ittee suggest that the Sangeet Natak Akadami should persuade the 
remaining States to have state Akadamis so that the cultural activities 
may spread throughout the country. The feasibility of giving a suit
able grant-in-aid for this purpose may also be examined.

25. The Akadami presents National Awards to theatre workers 
every year. The Akadami also gives assistance to deserving organisa
tions and institutions for improvement in their equipment or for 
preparing and oiganising better dramatic activity in their respective 
area. It has since been decided by the Akadami to institute two 
jinnual awards for best play and best dramatic production of the year 
in  any two of the fourteen languages recognised by the Constitution.

6



26. The Committee imderstand tliat there is a scheme for opeO' 
ing a National Sclipol of Drama. 'Fhc scltuol is proposed to be local* 
ed in Delhi. Instruction will be given in English.

27. The Committee observe that there is a possibility of duplicor 
tion between the scheme of the National School of Drama fnitposed 
to be set up by the Akadami in Delhi and the schrmr of the Asian 
Theatre Institute to be established u'ith the USESCO assistance. 
T h f Committee, therefore, sufigest that the two schemes may be 
amalgamated u'ith a view to avoiding any duplication.

28. There is a proposal to start survey and rcseanh in various 
forms of drama found in the different parts of the a>unti7 . A begin
ning has been made by .starting certain small projects of survey and 
research assisted by the Akadami in certain areas. So far, six organisa* 
tions have been assisted in this c«>nnection. The work has progressed 
in A-ssam, Bihar. Bombay, Kerala and Orissa. The Committee sug
gest that this survey on a national basis should be expedited and that 
the Akadami should publish the result of the survey.

(c) Films
29- \  Film Seminar, the first of its kind in the country, was orga

nised in the month of February, 1955. The Akadami has also insti
tuted film awards. The Committee consider that these steps are in 
the right direction and that such activities could be expanded with 
benefit.

(d) Other Activities
(i) General

30. In 1954 the Akadami organised dance and music programmes 
for the visiting cultural delegations from China. During the year
1955-56, the Ministry of Education and Scientific Research organised 
a cultural delegation to China. In 1956, the Akadami oi^nised  a 
series of programmes for the delegates to the General Conference of 
UNESCO held at New Delhi.

31. The Committee were informed that the Sangeet Natak 
Akadami did not organise any programme either in the cities or in 
villages except its own National festivals and seminars. The Com^ 
mittee would like to observe that there is hidden talent in rural areas 
in this field which Has to he encouraged. They, therefore, suggest 
that suitable programmes might be arranged in the villages and for 
that pulrpose, the co-operation of the Community Development Orga- 
nisations might be obtained.

(ii) Publications

32. The Akadami not only publishes its journals etc., but also 
subsidises journals brought out by others. It has brought out a



num ber of publications. Besides, the Akadami has subsidised partly 
o r entirely 16 publications. A list of publications is given in Aj^»en- 
d ix  II.
(iii) Promotion of Research

S3. The Akadami had been promoting res^rch in the fields of 
Indian dance, dranui and music by giving aid for research and survey 
<Co Madras Akadami, Orissa Regional Akadami, Bharatiya Kala 
Kendra, IJdaifyir, Bihar Akadami and Madhya Bharat Kala Parishad. 
The Committee were informed that a research scholarship had also 
^een instituted for work under experienced Professors in the field 
and that research was bein^ un<lcrtaken by Professor Neogi of the 
■Gauhati University in the music of Assam. The Committee suggest 
that each of the three National Akadamis concerned should be given 
■adequate representation on the Selection Boards that are constituted 
for the purpose of selecting the scholars for the award of such scholar
ships.

C. Financial Assistance given to Institutions Se 
Organisations

34. The Sangeet Natak Akadami grants recognition to bonafide 
non-proprietory institutions in India conducting training or research 
work in tlie fields oi damr. (IratTia and music. These institutions 
have to apj>ly for mogniiio-i ilnough the State .Akadami or the 
Sute Government where ilicre is no Akadami. However, State 
Akadamis of Danc(\ Drani.i and Music sponsored or recognised by 
the State Governments comemed, and Dej>artment of Dance, 
Drama and Music s{x>nsored by a recognised Ihiiversiiy are granted 
recognition by the Akadami. A copy of the rules for recognition 
of im|x>rtant o^anisations in the field of music, drama (including 
films) ami music is attached as .\ppcndix III.

.S5. I 'he  Sangeet Natak Akadami gives financial assisunce to 
institutions and organisations for projects primarily in the nature 
of research, survey, development, revival or preservation of parti
cular art which is in danger of becoming extinct. The Akadami 
provides financial assistance only to those institutions which are 
mainly devoted to the work in tlie field of dance, drama and music.

It is required under the rules that an organisation applying for 
financial assistance nmst be recommended by the State Akadami or 
"by the State Government where there is no Sute Akadami and must 
also be in receipt of g^ant from the State Akadami or from the State 
Government.

The Akadami gave the following financial assistance to institutions 
.■since its inception:—

y^ar Amount
Rs.

1953-54 75.000
1954-55 1,00,000
1955-56 2.04,600
1956-57 2,16,300



36. The Commitiee were surprised to learn that there was at 
present no very systematic machinery available in the Sangeet Natak 
Akadami to watch the work of irutitutions which were granted 
financial assistance by it to ensure that achievements made by them 
were commensura{e with the grants given. The Committee suggest 
that the Sangeet Natak Akadami should haw some arrangements 
with the State Akadamis to exercise general control and to gtve suit- 
-able guidance, wherever necessary.

D. Finance and Accounu
S7. The Sangeet Natak Akadami is financed by the Government 

of India. The grants sanctioned by the Government to the Akadami 
for normal expenditure and the amounts actually spent during 1955-
54, 1954-55, 1955-56 and 1956-57 are given below:—

Year Grants Expenditure
Rs. Rs.

1953-54 .. 2,25,000* 2,10,983
1954-55 .. 2,68,000 2,81,716
1955-56 .. 4,12,000 3,64,761
1956-57 .. 5,16,500 8,47,566

• (including Rs. 25,000 sanctioned in 1952-53).
A sum of Rs. 8,44,340 has been provided for the Akadami dur

ing 1957-58. The reason for non-utilisation of the full grants sanc
tioned for 1953-54 and 1955-56 has been stated to be that tlie 
Akadami receives its grants from the Ministry in instalments and it 
has to tarry over a balance depending upon its routine expenditure 
for a month or so. It has also been stated that out of the grant of 
Rs. 5,16,500 sanctioned to the Akadami for 1956-57, a sum of 
Rs. 1,68,934 would be carried over to the year 1957-58 because the 
.Music Seminars of the Akadami and the awrads to the musicians for 
the year ending 31st March, 1957 were held in the first week of April 
1957. The Committee were glad to learn that there had >ibeen no 
lapses of sanctioned grants so far, as the money not sfjent during » 
year, was carried over to the next year. All the same, the Committee 
feel that efforts should be made to spend the grants as far as possible, 
within the year for which they are given.

E. Building for the National Akadamis

38. There is a proposal to construct a common building to house 
the three National Akadamis at an estimated cost of Rs. 22 lakhs. 
For this purpose, a plot of land of 3.5 acres has been set apart on 
Ferozeshah Road, New Delhi- The plans have been drawn up and a 
provision of Rs. 9 lakhs has been made in the Budget for 1957-58. 
The Committee were, however, told that due to economy measures, 
at is not yet certain whether the construction of the building for the 
■Akadamis can be taken in hand.



S9. The Ck>minitiee were informed that the accommodation pn>- 
vided for the Akadamis at present was inadequate and unsuitable for 
its purpose and that for certain reasons like close liaison with cultural- 
attaches of foreign embassies etc., it would be desirable if the offic« 
of the three Akadamis were located in Delhi. In this connection, it 
was explained that the Akadamis would have to wofk in close colla
boration with the National Tlieatrc and the National Book Trust 
which would be in Delhi. While appreciating the inadequacy of the 
existing accommodation, the Committee are of the opinion that in 
view of the present financial stringency, the proposed expenditure of 
Rs. 22 lakhs for the building of the Akadamis should he kept in abey
ance during the Second Plan. The Committee are not convinced 
about the necessity of keeping the headquarters of the three Akadamis 
in Delhi and suggest that the feasibility of shifting the headquarters 
outside Delhi, where suitable accommodation might be available, may 
be explored.

F. Miscellaneous
(a) Integrated Development Programme

40. The Ck>mmitJce understand that no perspective long term 
plan of development of the Sangeet Natak Akadami has been pre
pared. It was explained in this connection that so far, survey and 
scrutiny in the different fields were being carried out. The Commit
tee consider that it is desirable to have a perspective plan which would 
give an idea of what the ultimate objectives are and by what time they- 
are expected to he achieved.

41. The Committee also suggest that the question of development 
of dance, drama and music should be left entirely to non-official' 
agencies.

(b) Collaboration with the A ll India Radio
42. The Sangeet Natak Akadami fosters and develops Indian' 

music, drama, dance, films etc. and has therefore to deal with musi
cians, dramatists, artists etc. just as All India Radio does. With a 
view to having a co-ordinated development, consistent with due eco
nomy and avoiding duplication or xuaste, the Committee suggest that, 
a suitable machinery for such collaboration may be set up.
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43. Sahitya .Akadami or the National Academy of Letters has been 
-set up by the Government of India for fostering and co-ordinating 
(the cultural activities in the country and for promoting through them 
-its cultural unity. The constitution of the Akadanii describes it as 
*a national organisation to work actively for the development of 
Indian letters and tu set high literary standards, to foster and co-

-ordinate literary activities in all the Indian Languages and to promote 
tlirough them all, the cultural unity ol* the country.’

B. Organisation and Functions
44. The Sahitya Akadami has been registered under the Societies 

Registration Act ol 1860. It is finamcd by the Government of India 
but it functions m ort or less as an autonomous body.

A copy of the constitution of the Akadami as amended in 1956 is 
placed at Apix'iidix IV'. It gives tiie details of the organisation and 
functions of the Akadanii.

The Committee sugfrest that the feasibility of representing the 
Patliament in,the Akadamis by two m em bers  from the Lok Sabha and 
one member from the Rajya Sabha might be examined so that the 
Parliament may keep in closer touch loith the activities of the 
Akadamis.

45. The present pnMedure for the selection of representatives of 
the State Governments for the membership of the General Council 
of the Sahitya Akadami is that each of the fourteen State Governments 
is recpiested to ic<ommend a panel of three names and out of those 
ihree names, the Executive Board nominates one. The same system 
is foll*)\ved in choosing representatives of the universities and literary 
assfxiations. The Committee suggest that two members may be 
selected from the bilingual States, one to represent each linguistic

•mea.

46. According to the present constitution, the Executive Board 
virtually selects members of the next General Council. The Com
mittee suggest that this system may be examined to remove this

-mnomaly.
C. Activities
(a) General

47. The nuin features of the current programme ot activities 
■oindcrtaken by the Sahitya Akadami are as under:—

(i) Completion of the Bibliography of Indian literature.

III. SAHITYA AKADAMI
A. Introductory
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(ii) Preparation of critical Editions of Kalidass works.
(iii) Prcfaration of Anthology of Sanskrit literature (4-

volumes).
(iv) Preparation of Anthologies of Indian poetry in the vari

ous Indian languages.
(v) Compilation of Annual Antholof^ of Indian poetry

called ‘Bharatiya Kavita’ in Hindi.
(vi) Preparation of Histrirs of Indian literature in the

various languages.
(vii) Preparation of “Who’s Who " of Indian writers.
(viii) Translation of soled ioreip^n classics in Indi.in langu-

(ix) Translation of ini[x>rtan( c lassics from one Indian lanjjii-
agc into <jther languages.

(x) Preparation of liiljiioirrapliy of Rabindranath 'I aj-orc ’s
writings.

After the Anthologies and Hi.stories ol I-iterature have been pub
lished in the languages conierncd. they are to be translated and 
published in the other Indian languages, licsides these, a Rus.'*ian- 
Hindi Dictionary is being published b> the Sahitya .Akadanii.

(b) Procedure for Translalion of Books
48. The translators are selec ted on the advite of the meml>ers of 

the Advisory Boards in various language.s. rough estimate is made 
of the number of words in a book to be translated and payment to 
the translator is made at rates which are fixed and approved by the 
Executive Board.

(c) Procedure for piiblicatiou of Books
49. The procedure in regard to the publication of btx)ks is that 

as soon as the manuscript of a book is ready, the Akadami refers the 
manuscript to an Advisory Board in the language concerned. The 
Advisory Board gives advice whether the book should be published 
and whether it is of suflTicient importance and who should be the 
publisher. The Akadami has regular contract with some publishers. 
T he book is sent to the publisher who agrees to'^publish the manu
script. The Sahitya Akadami gets 10 per cent, royalty on such a 
publication and it is also stipulated that die publisher should sup
ply 100 free copies of the publication. The layout and the price of 
the book are fixed in consultation with the Akadami. Wlien the 
Akadami publishes certain books directly, they are sold through the 
Publications Division of the Ministry of Information & B road^ting . 
The Sahitya Akadami has so for published 28 books and ceruin- 
publications are under print.

50. The Committee were informed that there was a certain 
amount o£ collaboration between the Sahitya Akadami and the 
National Book Trust. Two representatives of the Akadami are on

12



(he Board of the Book Trust and the President of the National BoqIl 
Trust is on the General Council and the Executive Board of the 
Sahitya Akadami. The Committee feel that there is some possibility 
of duplication in the activities of the National Book Trust and the 
Sahitya Akadami. The Committee were pven to understand that 
the Akadami confines itself to specialised kind of publication and tlie 
scope of the Book Trust is much larger. All the same, the Com
mittee are of the view that there should be a clear demarcation 
between the functions of the Sahitya Akadami and the National 
Book Trust so as to aviod any duplication of effort on similar 
schemes.

(d) i.o-ojx'ration ivith I ’XESCO
r»l. 1 he Sahitya Akaclatni is co-operating witli tlic IJNF.S(X) in a 

pro^IaIIll^t‘ <>f nuitual (ranslation between liuiian languages and 
tnhci major languages of tlie worUl. The Akadami at the re<juesi of 
rNF.SCC) recommended to it a list of Indian (lassies suitable for 
translation into foreign languages, i'uo  of ti>ese (lassies (i) Selec
tions from Adi-(irantii and (ii) .Seleciions from Kamban Ramayana 
were (<»m{)leied, under tlie auspices of the Akadami and have since 
been sent t<i I NKSCO.

(ei Fiiiatuial (twLlaruc to aulli(>is/(v>so(iatio)is
r>‘J. rinatuial assistant e is given by the Akadanii to autliors or 

assoiiations for pul>li(ation ol literary works. I'he Oimmittce 
understand that there are no fixed ruhfs laid down f<»r giving stidi 
iuiaiK iai assistaixe. The i)resetii prcxeduie is that ea( h caj>e for 
(inaneiai assistance is first submitted to the Advisory lic^ard (oncern- 
ed. riie Advistiry iioard's opinion and reconunendations are pla«ed 
belore tlie Kxc'cutive Board whidi de(ides whether any financial 
assistance need be gi\en and if so. how nuicli and on what conditions. 
'I'hf (.oniniitirr suf'f’fwl that instend of deriding each case on an ad 
luu jnincif)l«'s ^liot'ld hr laid (li>u’ti fin
a\si'>ta)ii r.

(H) .4wards
The Sahit\a Akadami gives annual awaicls of Rs. '>,000 each 

to tiie best IxMik j>ublished in each ol, the major languages of India 
for the last three years pro\ ided the lK»ok is of suflicit'ntly out.standing 
merit to deserve award. The awards are given on the (onfideiitial 
recommendations received from distinguished critics in each langu
age and are given only if the recommendations justify the awards.

(g) Slate Akadarnis
54. The Q->minittee learnt that only three Stales, i.e., Kerala, 

Andhra Pradesh and Oris.sa have formed State Sahitya Akadamis. 
The Committee are of the opinion that the Central Sahitya Akadami 
should make efforts to encourage early establishment of State Aka- 
4amis in all the other Slates.
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(h) Library

55. The Committee are glad to learn that the Sahitya Akadami 
has built u t  a library of books of literary interest in all the Indian 
languages, books in English by Indian authors,- translations of Indian 
classics and books relatmg to literary information and criticism. The 
number of books at present u 12 ,000.

D. Future Programme of Activities
56. The present programme of the Sahitya Akadami is already 

spread over the next five years, if ten selected books in one Indian 
language are to be translated into other thirteen Indian languages 
and published, it will mean l.HO publications. Similarly, the twenty- 
seven foreign classics already .sclcctcd for translation in Indian langu
ages will come to 378 publications.

E. Finance and Accounts
57. The grants given to the .Sahitya Akadami since 1953-54 are 

as shown below:—

Year Grant Sanc
tioned

Expenditure 
incurred by 
the Akadami

1953-54
Rs.

25,000
Rs.

1954-55 81,000 67,067 6 8 
1,39,554 11 01955-56 96,000

1956-57 • • .. 3,32,315 3,38,050 15 6

A provision of Rs. 4,00,000 has been made for the Akadami in the 
Central Budget for 1957-58.

The accounts of ihe Akadami arc audited by the Comptroller and 
Auditor-General of India.



58. The youiiRcst of the three Akadatnis. the Lalit Kala Akadaiui, 
has been esublished by the Government of India in pursuance of 
their resohition to foster and co-ordinate activities in ttie sphere of 
visual and plastic arts and to promote thereby the cultural unity of 
the country. The Akadami was inaugurated by Maulana Abul Kalam 
Azad, who indicated the siope and finictions of the Akadami in the 
following terms:—

“No education can be complete which does not pay proper 
attention to the development and refinement of emo
tions. This can be done best through the provision of 
facilities lor training the sensibilities by the practice of
one of the fine arts................ Thus whether from the
point of sentiments or development of manual skill and 
creative urge, the im]>ortaiu:e of art as an element of 
education cannot be over-emphasized... .

In the field of art the role ol the (iovernnient must be se(cmd- 
ary. The Govertiment sh(juld, no doubt, take interest 
in the development of art but the truth is that art can
not really flourish till there are strong non-oftic ial agen
cies working lor it. This is the main reason for setting 
up the Lalit Kala Akadami, wfiich, though established 
by Government, will work as an autonomous body and 
without any interference from the Government in its
activities...................................The Akadami must work
to preserve the glorious traditions of the past and enrich 
them with the work of our modern artists. It must 
also seek tf) improve standards and refine public taste. 
If it serves this purpose, the Akadami will have justi
fied itself to India and the world”

B. Organisation and Functions

59. A copy of the constitution of the Akadami is placed at 
Appendix V. It gives the details of the organisation and functions o£ 
the Akadami.

The Xllommittee understand that the Akadami functions as an 
autonomous body. The Committee were, however, surprised to learn 
that the Akadami had not been registered under the Societies Regis
tration Act of 1860, till June 1957. The Committee hope that such 
delays would be avoided in future.

IV. LALIT RALA AKADAMI
A. Introductory
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C  Activities
60, The Activities of the Akadami are of a varied nature and Call 

into several major heads viz. (i) National Exhibition of Art (ii) Ex
hibitions from abroad (iii) Indian Art Exhibitions abroad (iv) Sur
vey of Folk Arts and Oafts (v) Copying of Frescoes (vi) Publica
tions Programme (vii) Recognition and Aid to art organisations.
(i) National Exhibition of Art

ill. 'rhis is an annual event of the Akadami and it is the express 
purpose of tlie Akadami to rc{)rcscnt in this annual Exhibition the 
l>e»t of contemporary Indian Art. 1'Ijc Akadami has lield tliree 
National Kxhiliitions since its inception in H>54. \  selection made
out of the National F.xhibition ol Art was taken round to (Cal
cutta. Bombay and Madras.
(ii) Exitihilioiis from abroad

f')2. Ill 1955, the .Akadnnii oryanisec! ;in exhibition ol Canadian 
paintings, sp<»nsored by the National Ciallery of An, Canada. This 
was followed by an Kxhibitioii <>f llunijarian folk arts and then by 
an exhibition of Chinese bandit rafts. These exhibitions were .spon
sored c»n State level and thev were shown in Delhi, Calcutta, Madras 
and Bombay. The Polish .•\it Exhibition visited C«ileutta, Madras 
and Bombay. Immediately alter tiiis. tlie Akadami ori^anised an ex
hibition of contemporary (.emian an, in New Delhi.

(iii) Exhibitions of Indian At I Abroad
f)3. As a c<miplement to inviting exhibitions from abroad, the 

Akadami sent an exhibition on Indian an  to Eastern Flurope, in 
November, 1955. This Exhibition visited Czechoslovakia, Hungary, 
Bulgaria, Kumania, Russia and Poland and was shown in im|X>rtant 
cities of these countries, over a total period of a year.

(iv) Sutx'ey of Folk Arts and Crafts
(M. riic Akad.-uni organises surveys of arts and crafts. The Com

mittee understand that the survey in West Bengal has been completed 
and the report on the sur\'ey is under preparation. They further 
understand that it has been decided to extend this sun'ey to other 
parts of the country and tentatively Gujerat has been selected as the 
next area for survey work. The Committee suggest that measures to 
undertake surveys in arts and crafts in different States should be ex
pedited and that steps should be taken as early as possible to encour
age su wiving indigenous art and craft.

65. The Akadami has also initiated a programme of photographic 
survey of art. The Committee were informed that the purpose of 
this survey was to help the Akadami’s publication programme for the 
benefit of those who visited the Akadami for research and study in 
the field of painting, sculpture and graphic arts. The Committee
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jfuggest that the Akadami should work out a plan to develop photo- 
^graphic archives of works of art in the country and implement the 
plan gradually.
(v) Copying of Frescoes

66. Apart from the much tuo well known cave paintings, there 
i»re in the different parts in the country mural paintings, which are 
of considerable signiiicance as works of art. The Committee under
stand that they arc either in a bad state or uncared for. The Akadami 
has imdertaken to have all these murals gradually copied and pre- 
serxed in a Central place.

(vi) Publications Vrogyayntjic
(i7. I 'he  Committee understand that it is the aim of the Akadami 

io  protluce books and brtKluires on Indian Art of unrivalled excel- 
It-ncf in (juality and of appeal l>oth to the scholar and to the layman. 
The Akadami lias published ihe following:—

I. Portfolio of Coiuemporary Paintings;
'1. A set of 12 pit lure jKisuards;

.Mughal Miniatures;
'1. Krishna Legend in Pahari Painting; and
5. .Meuar Painting.

I wo other publications namely “liundi" I’ainting” and "Kishen- 
garh Painting” are t xiiectt.l to be published shortly. The Cornmiltee 
''Ugf’est tfial in addition small and cheap editions of photographs of 
works of art may also hr brought out for the general fjublic.

(viii Recognition of and Grants to Art Organisations

(»8. A great part of the Akadami’s programme depends on the co
operation of iniixjrtant art organisations and institutions in the diff- 
.erent States of India.

'I he Akadami has given recognition to 18 of these organisations. 
A copy <jf the rules and regulations for the recognition of institutions/ 
organisations by the Akadami is at Appendix VI.

So.ne of the recognised organisations receive annual financial 
grants from the Akadami in order to enable them to enlarge their 
activiiies and to work more effectively' in the field.

69. The Committee understand that the Akadami does not have 
any standing rules governing the grant of assistance to recognised art 
institutions and organisations. The Committee suggest that instead 
of giving grants on an ad hoc basis suitable rules on the subject may 
he framed. They also suggest that adequate publicity should be given 
to fhe fact that art organisations and institutions are recognised by the 
Akadami and financial assistance given to them. In this connection, 
ihe Committee suggest that the Akadami should tntblish a pamphlet
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giving all its schemes and the rules and regulations goiferninf^ ihe^ 
grant of recognition or assistance and suf^ply copies thereof to alt con
cerned, inclining Members of Parliamrnl.

70. The Committee were informed that the Grants Committee of 
the Akaclami watcFied and cvahiatcd the work of the organi.satioro 
and institutions which were given financial assistance by the Akadanu 
to ensure that the work done by tlieiii was commensurate with the 
grants given to them. It was explained that this was done by tlur 
Grants Committee by scrutinising tlie audit reports of the organisa
tions. The Committer ferl that the present system is inadequate. 
The Audit Reports by their xTty uaturr cannot be the nitrria for 
judging the standard of ait spoyiMnrd /n ijidividual organisations. The  
Committer su ĵj^rst that a hrtln and nunr suitahlr mrthftd should he 
evolved for this puijmse in consultation xvith the State (iovrrnmrnts.

I). Miscellaneous

(a) I\stahli\hinrtit of 'I and Rrsrnnh In,stituli<ni\
7 1 . O n e  o l  t h e  o l ) j t T i i ve s  «»( rlu* A k a d a i n i  is to  e m o u r a R c  t h e  s e t 

t i n g  u p  o i  i n s t i t u t i o n s  t<» p t < i \ i d r  . i nd  i c s c i n i h  in  \ ; n i o i i s
f i e lds  o f  a r t .  I n  t h e  r f p o i t  o l  iht* S tn i i i i a i  o n  A r t  F d u c a t i o n  w h i c h  
w a s  o r g a n i s e d  b y  llu- A k a d a i i i i  in  l<* lnua rv ,  a r < ( o i n i n c l u l a i j o n
WMs m a d e  f o r  t l i c c s t a l j l i s l in i c n i  «)( a ( ‘t n n a l  I n s t i t u t e  of  A r t s  to  p i o  
v i d e  f a c i l i t i e s  Ic^r h i j ; h e r  ii ' sc-arch in  fuic^ a r ts .  T h e  Cfni i ini t tc*e u n d e r 
s t a n d  t h a t  t h e  p r o i ; r a i n i n c  o f  e s i a ! ) l i s h i n ;4 a  C e n i r a l  I n s t i t u t e  w a s  
a c c e p t e d  b y  t h e  A k a d a i n i  a n d  s u b \ c ( | n c n i l \  a p r r p a r a t o r v  C A m u x u u c e  
w a s  se t  u p  t o  g o  i n t o  t h e  d e t a i l s  of su i  h a n  i n s t i t u u .

72. It was sratcni be fore ihe ( !<»ninn*ttt’c tliat the dillt reiu schools 
of Arts at prc*scnt beinu ujomIv at an elementalv level, there was a 
need for stic h an institiue where* a certain amount of rc\seauh and 
technic:al knowledge of a high natine would be devcl<jpc*d and Avhere 
a number of arts (ould be snidicd ai the s:\mv time bccause theie was 
a certain amoiuu of correlatiouship in these arts. The Committee 
are, however, of the ofdttion that thr existing fine orts colleges irhich 
are doing a good job in thr wattrr of canying on higher research and 
developing fine arts should be strrngthrnrd and utilised for the pur
pose and as Jar as jfossible the duplication of institutions should be 
avoided.

(b") State Akadamis
73. So far, only three States have formed the Akadamis viz. 

Madhya Bharat, Rajastlian and Punjab. The Committee suggest that 
the other States should also be encouraged to form similar Akademis 
in their States at an early date.
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(c) Finance and Accounts
74. The budget estimates of the .\kadami for the current year 

amount to Rs. 3,10.000. A statement showing the amounts of grants, 
sanctionefl by the Government of India to tlie Akadami and actual 
extienditurc incurrctl by tlic Akadami during 1 y.W-.'jti and
19&6-57 is given below:—

19

Year

1954-55
1955-56
1956-57

Grant sanc
tioned by 

Government
Rs.

85,649 
. 2,29,850
. 2.00,000

Amount .spent 
by the 

Akadami
..... '"Rs."

1,07,532
2,38,722
2.20,015

(d) Annual Report of the Akadami
75. The Commillee aie surfnised to learn that the Akadami has 

not .\o far fniblished any annual Ref)orts. It has been stated by the 
M:riistr\- tliat “Jor tiu-ir own tlu’ Sctrrtary, .suhiiiits the
annual Kc{x>rt to the C'.oiiniil but thi.s is strictly in the
nature ot a uorkini; rc|xnt suhiniilcd i)y the So rclary to the Ĉ MUlcil 
for general s^uidaiuc- ainl athirt;. llourvtr, the principli- oi publi- 
sliiiie animal u-ports lias now hct n acn-ptnl and this in futmc will 
also serve the function of the Iiullc*tin." The C.onunittee considef 
that the tiHhual llel>()}t\ shnuld have, been fiuhlisheil and made iiccs- 
sihle to the fnihlic ua the Akadatni is financed from the fmblic funds.



V. INDIAN COUNCIL FOR C l’LTURAL RELATIONS
A. Organisation

76. The Indian Council for Chiltiiral Relations is a refpstered 
IxKiy. Ii is financed entirely by grants from the Government of 
India; but fiinttions as an autunonious body. The main objective 

■ol the Council is to c»iablish, re*\ivc and strengthen cultural relaiiuns 
between India and ottier countries. A copy of tlie constitution of 
the Indian Couruil lor C.ultiinil Kciaiious is at Appendix VII.

77. Tilt’ (^luncil functions tlirou^h a (ieneral Q>uncil, a 
(•(tvcrniPK Hodv, a i'in.'<n(C ( .ointiiitKc. .i Pul>li(aiions Coniniittcc 
and other standing and ad hut C'.omniittees which the Governing 
Iknly may set up Irouj tinw to time. I hc Council has a President 
and three \'i< r Presidents w h o  art- iioiiiiiiaK'd by (•overiuiu-iii .tnd 
h<)ld oflit e lor a period of three yeafs in an honorary capacity.

7K. The Council is at present coni|Mjsed of the following 
mentbers:—

(i) M noniinaied hv ilu- rni\(-isitic‘> in India (2 fronj eaclit;
(ii  ̂ ‘JS noniinaied bv ilie forciv;n Diplomatic Missions in 

India (2 from each);
(iii) .‘U noininatc'd by the C.uliural Organisations and other

iiistidiiions (I from eachi.
(iv) .HO to be noniinatc'd by the I’resideiit of ihe C^ouncil; and
(V) One Presideiu and \'ice Pic-sicUnis noininatc'd by the 

ti<m*rninem ol India.
Total : 2L’7.

79. Tlw ('.onnniUrt' mnsltlri that it u’ould hr better if the Vice- 
Presidents of the Council me elected by the Members of the Council 
from amongst themsehrs instead of their being nominated by the 
Government of India. The Committee, would very much like that 
the General Council should meet at least once a year as provided in 
the constitution of the Indian Council for Cultural Relations.

80. The Governing Body is the Executive of the Council. It 
consists of 15 meml>ers and is nominated by the President from 
amongst the members of the Council. The members hold office for 
a period of three years and may be re-appointed. The Committee 
suggest that the Goveniing Body should be elected by the Council.

81. The Committee aLw suggest that there should be at least two 
members of Lok Sabha and one Member of Rajya Sabha on the Gov
erning Body of the Council.
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82. The constitution of the Council provides that the Governing 
Bod> ahall meet at least twice a year. *1 he Ckiminittee were surpris
ed to learn that the C'KJvcming Body met only three times since the 
inauguration of the C«uncil in 1950. The represenutive of tlie Min
istry who appearetl’before the Ck>niniittee gave Uie following reasoiu 
loi ilic inability thr (.t>\cining Ikxly to meet as required by the 
lunstitution ot the Ckiuiuil:—

"It tiiok uiif \far. altt-r the iiiaugur.ition of ihc t.<>iuuil in 
April. i ‘*r»0. lit luiniinatc the nioinbcrs t>i ilic (iuvcrii- 
ing litKly. .\s the C.ountil, in fact, grew (Uit of an ad hoc 
hotly tailed Iiuh)-lranian Cailiural ('.onunittcf, the 
ciiipliaNis in the hist lt-\v vt-ais ua.s inaiitly ou tiiUural 
rtlatioiiN XVill) thf Fast. In tlirsc vfais, it was
not ihiui'^li! ntifssaiy m tall the iiifttiiij; oi the (iovrm- 
inj; lloclv IxiauNf thr Prt'sidfnt. the .MiilisttT <>t F.thi- 
<ati()n. wild liad litcn the (lhaiinian ot tiu' liulo Irantaii
C.oiiiiuitlt i . <01(1(1 do most ol the work hiiiiseil. It 
t(M)k some tiiiie to (tmiplete the (oiistitution ol the 
('otuu il. It was only in I'.KM, that a peiinanent Set re 
tarv was iii.idi a\ailal)lc. For some time, there was 
< \fii IK) Setrctary of the (louncil. It itxik some time to 
«-\oke enthusiasm in (he a(ii\ities (»i the (toverninK 
liotlv ainon‘4 the various tulitiral or;^anisations. It was 
oiil\ in tlia! le^iilar meetiuK̂ * were duly ((»uveiied”

J lit C u i m n i t t c c  icgiet to ohsen'e that the exjtlanation offered hy 
' h e  i f t n r M i i t i n i i f  of  tin- M . i i i s t i ' )  /s )int \ali\fii( I a n .  They }>ojn‘ 
that i n  \ u h i u  the’ j n d v i u o t a .  laid dou n in the runstitution of such 
hodit ' s  iiould he dul\ resf.eclfd and that meetings of such bodies will 
h e  )f^iilarly convened as specified.

•HU. There is a Set retary of the Oouncil who is ap|>ointed by the 
I’resitlent t>l the (iount il subjct t tt> the approval of the (ioverning 
lUuly. I'he Set re tarv »»1 the Ciouncil is also the Secretary of the
C.overiiing Body. The Secrcury exercises, subject to such re.iolu- 
tions as may be pa.wed by the Governing Body, all such functions as 
may Ik* required for the pro[>er conduct of the affairs of the Council.

SI, I'he F'inance ('.ommiitee consists t>f three Vice-Presidents and 
a Jt>int Secretary of tlie Ministry of Finance. This Committee con
siders all appointments to the Council and all other matters involv- 
itig recurring and non-recurring expenditure of a substantial nature. 
I'iie Finance Committee also considers all new proposals for the 
}>rogramme of the Count il and submits its recommendations to the 
President. This Committee meets at regular intervals.

85. The Committee understand that local Councils as provided 
for in the constitution of the Indian Council for Cultural Relations 
'have not yet been formed. The Committee suggest that steps should 
be taken without further delay to form the local Councils as enjoin
ed by the constitution of the Council.
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86. There are at present 10 sections of tlie Council representing^. 
difiEerent regions and aspects of its work. The sections are (i) East 
Asia, (ii) West Asia, (iii) Africa, (iv) Europe, (v) America, (vi) 
Caribbean Area, (vii) Persian Language and Culture, (viii) Stu
dents' Service Unit, (ix) Publications, and (x) Library and Reading 
Room.

B. Bye-Laws
87. It has been provided in the constitution of the Council that 

the Governing Body shall have powers to make rules and bye-laws 
for the Council. In this connection, the Committee would like to 
dravk the attention of the Ministry to the following extract from the 
Audit Report on the Accounts of the Council for 1955-56:—

"B-fe-laws—Thc  Indian Council for Cultural Relations was 
established in Apiil, 1950, and its constitution was adopt
ed by a resolution of the Provisional Connniticc on tlie 
27th November, 1919. The Governing Body had not, 
however, made any bye-laws or rules of business so far. 
Similarly the power of the President of tlic Council and 
the SecretaiT had not been dtlint-d anywhere. Also the 
Council had neither framed nor adopted any rules gov
erning its finances and the conditions of services of its 
employees. This lai una was pointed out by audit in the 
Audit Report lor 19.‘»_’-5.’' also iim diiriuj^ the last ivw 
years no action has been taken to regularise the matter. 
Tliis is brouslit it) the s{)i'<ial no!id- ol tln' (.oun(il."

The Committee imderstand that tlie rules and regulations have 
since been framed, but action in regard to the other items lias not yet 
been completed. The Committee are constrained to ob^a.c tlmt in 
spite of audit obM'rvntior.s on the suhjccl, the C.oinuil jjuiJ H'.llc lift'd 
to the matter and things remained jn an ntisatisfactory state. The 
Committee would like to emjihasi.se that it is essential for the ))roj>er 
functioning of the Council that ine-laws are made /n the (lOi ei iiing 
Body and the powers of the office bearers are jnofjerly defined u ilhont 
further delay.

8.S. As stated earlier, 31 representatives of cultural and educational 
otganisations are nominated on tlie Council. The Committee were, 
however, informed that tl;ere were no rules laid down by the Gov
erning Body for the recofrnition of the tiiliural and e<luiational insti
tutions who were represented on the Coimcil. It was stated that no 
applications w'ere invited from any institutions for reto-^nition. The 
Committee suggest that definite rules should he laid doxvrt for the re- 
ccgnitton of cultural and educational institutions and the fact that 
such recognition is given by the Council should be adequately pub
licised.

C. Activities
H9. ITie Council maintains regular cc niacs with almost all tlie 

countries in the following regions:—
(i) East Asia



(ii) West Asia
(iii) Africa
(iv) Europe
(v) America
(vi) Caribbean Area.

The Committee understand that the emphasis has. however, been 
'on promoting cultural relations with the neighbo\iring countries of 
South East Asia, West Asia and with Africa.

90. Exchange of eminent scholars and students, maintenance of 
•chairs of Indology in foreign universities, appointment of cultural 
le( turcrs and teachers in Hindi abroad, presentation of books and 
films about India, reception and entertainment of distinguished 
\ isitors troiu abroad, Itrtures. firm .shows, exhibitions, and seminars 
s|M)nsort*(l Ijoth independently by the Council and in rollalwration 
Avith other organi.sations are a tew of the many and varied activities 
undertaken by tlie Council. .Some of these important activities are 

•described below.
(a) Tiauslalion and publication of Indian classics info foreigii

languages
‘•1. 'Fhc Cotnniittc'c uerc informed that under the supervision of 

a Iranslation Sub-C-oiiunittff. ap|>ointed by the President and 
pre.sided over by Dr. S. C'.hatterjee, tlie Council has published a Per
sian translation ol .Shakuiuala bv Hadi Hasan. .-\n .\rabic translation 
o f this Ixiok is expct led to l>e publisiietl s(H>n. A translation of I'pa- 
nishads bv Prince Dara Sliikoh is being edited bv Dr. Tara Chand. 
I'ranslations ol (iita and A’ikraiii I'rvashi' are under negotiation.

(hi Pu’u'ntation of Indian ( ’hussies and Books about India
I he Indian Cioiitu il for C.ulmral Relations presents Indian 

rlassits and books alxjut India to eminent persons, libraries and 
edut ational insiitiuions in loreign countries. .Some of the classics and 
b<K>ks that ha\e been presentetl by the Council are L’|>anisiiads. Rig- 
(̂■da. (>ita. Dis(()\erv of India and Mahatma Gandhi's books.

(I j Aj}}>ointinnit of Professors and Cultural Lecturers abroad
The C.oun( il appoints Indian professors and lecturers for 

tea< lung Indian culture and languages in foreign universities. The 
C'-onunitiee were informed that they had at present one professor of 
Sanskrit in l urkey and another in Teheran and a third in Cambodia. 
The Council als<» appointed cultural lecturers in Trinidad and 
British Guiana. I'he Committee understand that in some cases, the 
preliminary' selecti<in of professors was made by the Ministry of Edu- 
<'atian. The Committee are of the opinion that work of this nature 
should, in future, be done exclusively by the Council.

(d) Maintenance of Chairs of Indology in foreign universities
9-t. The (k>mmittee understand that chairs of Indology are main

tained in the following foreign universities:—
Teheran. Isunbul. Ankara, and Buddhist University of 

Cambodia.
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(e) Exchange of Students and Professors between India and foreign
countries

95. The Council sponsors visits of eminent professors and stu
dents to foreign countries and of their foreign counterparts to India. 
In 1952, two professors and eight students came from Iran on a \isit 
sponsored by tlie ^.C.C.R. IVo Indian students were sent oui to 
study the language and literature of the West Asian countries and 
two students from that region were invited to conic lo India to study 
Indian music and fine arts. Exchange of students between India and 
West Asian coinitries has been encouraged by granting scliolarsliips 
for short periods. •The Committee suggest that the feasibility of ex
tending this scheme to other countries also should be cxaniined.

96. The Committee understand that on the reioniincndaiioiis of 
tlie Government of India, the Council has extended an in\itatioii lo 
a group of ten college students from the Pliilippincs to \ isii India.
(f) S p o n s o r i n g  o f  visits of I n d i a n  S c h o l a r s  oti s t u d y  a n d  l e c t u r e  toiDS

abroad
97. Tfie Council sponsored the visit of Prot. P. iiapai lo ilic 

countries of South East Asia to study at fust hand the iinijai i ol 
Indian thought and cuhurc on those countries. 1 he* Cii>uii(ii als<i 
deputed Dr. S. M. H. Nainar in \9:k\ to Indonesia lu tlo icscarch on 
the influence of Indian culture on its people. In ilif same vcai. ilie 
Council s|xjnsored the visit ot Shri Raghava Rao m I.asi Aiiua Icji 
the purjxise of making a study ot the economic and social londiiions 
of Indians settled in that region. In Ĥ r)7. the C.oiintil sponsorc*d 
the visit of Dr. Amiya Chakra\arii who was a visiting Prufesswn in 
l\S.A. to the British West Indies to delivci a series ft Uuuii'. on 
the various aspects of Indian culture. The Omnniifee were inhum
ed that the selection of tlie aho\c* j>ersons was done an a d  I k k  
basis. T h e  C o m m i t t e e  s ug ge s t  that s e l r c i io j t  s h a u l d  h r  m a d r  r t t h e r  
by t h e  ( G o v e r n i n g  B o d y  o r  a s p e c i a l  s e l e c t i o n  s u h - C a n n n i t t c r .  I ' h o s e  
d e f j u t e d  s h o u l d  s u b m i t  r e p o i t s  to the  C f n i m H  rni t h e n  i r t i n n .

( g )  Cwoodivill  M i s s i o n s

98. The 0>uncil sponsored a goodwill mission < (insisting ol 1 
students to Kabul in Afghanistan on tht* (Kcasion f»l iIk* Jashan (c lch- 
raticms in 1953. Ihe (^ommittc*e were inlornu'd that fhe nu’tnbers 
of the mission were selet:ted by the Education Directorate ol the Delhi 
Administration, and that the ( ’.oinicil gave a subsidy of Rs. l.r>()0* to 
it. The Ckimmittee learn that the fact that the Coun( il was uiNin^ a 
sul>sidy for such purfx>ses had not been publicised by the Council. 
The Committee suggest that adequate ftuhlicit\ s h o u l d  h r  giifen to 
such schemes in future.

99. The Council also sponsored the goodwill visits of Kaka.saheb 
Kalelkar, the Vire President of the Council, and Dr. Suniti Kumar 
Chatterji, Chairman, West Bengal Legislative Council and member 
of the CiOuncil to West Africa in 1952 and 1954 rcipeaively.
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(h) Welfare of Foreign Students in India
100. The welfare of foreign students studying in India forms an^ 

important part of the Council’s activities. This work is entrusted 
to Students’ Servicc Unit specially set up for this purpose by the 
Council and is being carried on in close co-operation with the Gov
ernment of India and the Indian Universities. There are nearly 
3,000 foreign students in India (including those of Indian origin; 
from 50 different countries. The Students’ Service Unit endeavours 
to make the stay of these foreign students in India useiul and com
fortable. The Unit has been arranging directly and indirc-ctly. s<Kial 
gatherings, holiday tours, seminars and rest camps for their beneht- 
These and similar other activities arc undertaken with a view to 
bringing them into closc touch with India and her people.

101. Ixxal Welfare Committees have been set up in the following 
centres to assist the Council in its work:-

Aligarh, Allahabad. Uanaras. Bombay, Calcutta, Lucknow,- 
Madnis, Poona, and Shantinikctan.

These committees organise social gatherings and in general look 
after the welfare of foreign students in their ieniies and try to solve' 
their difli( ulties with regard to food, acc<»nim(xiation etc . I he (Uim- 
mittee understand that there is no jiresiribed constitution lor the 
local welfare committees and that thest* committees are set up bv the 
\'i( e C.hanc ellors ot the uni\ersiiics when- there is a fair iiumlx^r ot 
foreign students studying. At the rc<juest nf the (.oiiniil, the \ ice- 
Chanccllors usually co-opt three or four j»rofc-ssors. I hc C^)inmiitee 
learn that though financial assistance was available* Iroiii the C^»un(iL 
these committees had not iKcn actise. so that this assistance was not 
even utilisc'd. 7'hr Cornviittee su^^cst that rvery possible endeavour 
should be made to stimulate the inteiest of these committees in this 
work.

102. lo  facilitate the work of the Students’ Service Unit, tfic 
Council has appointed, in addition to a welfare olfiter at the centre, 
three regional wellare c»Hicers with head<]uarters at Madra>. fionibav 
and Calcutta, whose primarv duties are to l(H»k after the weltaie <>f 
foreign students and in other ways to prom<»te the objectives of the 
Oiuncil in their respative regions. The Couiuil also t>rganises 
orientation courses for foreign students who come to India. The 
Committee would like to stress that the (Uiuncil should arrange an 
orientation course for eveiy foreif^n student studyinf^ in India a.s soon 
after his arrix^al in India as possible.

(i) Receptions and F.ntertainments for foreifj^n dii^nitaries
103. The Council arranges receptions and entertainments for 

foreign dignitaries visiting this country. Some of the dignitaries 
for whom receptions wTre arranged by the C.ouncil include kinj» Saud 
of Saudi Arabia, the Shah and Queen of Iran, the Prime Ministers 
of Egypt and Iran» the Vice-President of Indonesia and the Ruler «>f 
Quaur.
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(j) Opening of Cultural Centres abroad
104. There,is a proposal to open cultural centres by the Council 

for the dissemination of knowledge of Indian culture in foreign coun
tries. The Committee were, however, infonned that no such centres 
had been established so far, the main reason being foreign exchange 
-difficulty. They were further infonned that the Council had under 
■consideration the possibility of starting such centres in Japan, Indo
nesia, Egypt, Lebanon and possibly in Syria, Africa and Caribbean 
area. The Committee suggest that the feasibility of entrusting the 
work of this nature to the Indian embassies abroad, instead of open
ing new cultural centres by the Council should be examined. The 
help and co-operation of Indian nationals in the respective countries 

..should also he utilised.
(k) Financial Assistance to Cultural Organisations

105. The Committee were informed that tlie ('.ountil had sji\en 
the follow'ing grants to cuhural organisations:—

(i) Ramakrishna Mission in Burma—
Rs. 50,000/- for a building project.

(ii) Nalanda Pali Institute. Bihar—
Rs. 10,000 -

(iii) China Bharat Sanskriti, ('alcuita—
Rs. 10,000/-.

D. Publications
106. Thal'e is a PuWications Committee in tlie Ciouiuil. It super

vises publications of tlie (Council and. in addition, t<irmu1ates pnijKv 
sals regarding tlie means that should be adopted u> interpret the lui- 
ture of India to people in cither coinitries. I'he Ckiuntil has also a 
programme for the publication <jf rare inanust ripts and other \aluable 
books about India either by way oi sponsoring their publication itself 
or by giving substantial grants to other persons or instituti<iiis. The 
■Committee learnt that this scheme had not been given due publicity. 
The Committee recommend that this ma\ he done nan .

£. Finance and Accounti
107. As indicated earlier, the Indian (Council for C^uhural Rela

tions is financed entirely by grants from the (iovernmeni of India. 
A statement showing the- amounts of grants sanctioned by C>ovcrn- 
ment of India to the C^iuncil since 1950, and the correspond!n(^ 
amounts actually spent is given below:—

Year Amount sanctioned by Amount spent by
the Government the I.C.C.R.
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Rs. Rs.
1950̂ 1 1.00,000 91,609 6 3
1951̂ 2 130.000 85,027 13 3
1952-58 2.50.000 2,55.651 9
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1953-54 1,00,000
2,00,000

2,08,388 6 5
1954-55 2,48,808 14 2
1955-56 2,85,000 2,76,073 7 1
1956-57 3,oo,eoo 3,29,915 3 10

A provision of Rs. 3 lakhs has been made in the Budget Estimates 
of the Ministry for 1957-58 for Council. The Committee under
stand that unspent balance in a particular year was not surrendered 
to the Government, but was utilised for future expenses and that 
the grants received from the Government were utilised strictly in 
accordance with the Budget which was prepared every year, and ap
proved by the Finance Committee and the President of the Council. 
While accepting that the I.C.C.R. has been doing quite useful work, 
the Committee suggest that the Ministry should examine whether in 
view of the present financial stringency the expenditure cannot be 
stabilished at the present level during the remaining period of the 
Second Plan.

108. The accounts of the Council are subject to Government 
audit and the utilisation of funds is governed mostly by the Govern
ment of India rules. The Committee would, however, like to refer 
to the following extract from the .Audit Report on the accounts of the 
Council for 1955-56:—

“The annual accounts and budget estimates of the Council 
since inception to date had not been passed by the Gov
erning B(^y because (it was stated) the Council had 
not l>een able to convene a meeting of the Governing 
Body so far. The accounts should be submitted to the 
Governing Botly in the forth coming meeting and its 
approval obtained.”

The Committee hope that the position u'ill be rectified* and such 
slackness avoided in future.

F. Buildingi for Indian Council for Cultural Relations

109. There is a scheme to construct a building for the Council at 
an estimated cost of Rs. 8.2 lakhs. A grant of Rs. 1 lakh was given 
to the Council in 1956-57 towards the payment of architects’ fees and 
purchase of materials. A provision of Rs. 4,10,000 has been made 
ui the estimates for the year 1957-58 for this project. The Commit
tee were, however, informed that an expenditure of Rs. 7,500 had

*The Ministry has subsequently informed that the accounts of the 
Council were placed before the Governing Body of the Council at its 
meetinxs held in 1956, 1957 and 1958.
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been incurred on this project which represented fees for the architect 
and payments made for development charges. They were also in
formed that in addition, a sum of Rs. 54,000 was to be paid for the 
plot of land measuring 1 ‘5 acres. Besides, another sum of Rs. 12,000 
was expected to be paid to the architects. The Committee were, 
however, informed that no construction had been undertaken so far 
on account of the directive of the Finance Ministry against building 
projects. While appreciating the inadequacy of the existing accom
modation, the Committee are of the opinion that in view of the exist
ing financial stringency, the construction of such a costly building 
should be kept in abeyance during the Second Plan.



VI. OTHER CULTURAL AND INTERNATIONAL ACTIVIl lES
A. Gcants to Cultural Oi^^anisations

110. In order to promote and develop cultural activities in the 
country, the Government of India gives grants to cultural oiganisa- 
tions. A set of conditions on Avhich the grants are given is at Appen
dix VIII. The grants arc made directly if the institution is doing 
useful work and is of an All-India character.

The following grants were paid to the cultural organisations dur
ing 1952-53, 1953 54, 1954-55, 1955-56 and 1956-57:-

Year Amoujit
Rs.

1952-53 1,45,000
1953-54 9,10,279
1954-55 4,86,500
1955-56 . 2,64.500
1956-57 . 11,03,853

111. \  sum ol Rs. 10,3K,600 has been provided during 1957-58 for 
grants-in-aid to the institutions. In addition, a sum of Rs. 3,25,000 has 
also been provided fur granu-in-aid to the Jamia Millia I s l^ ia ,  New 
Delhi. The Committee recommend that the names'of the institu
tions and the amounts of grants given to them should in future be 
included in the annual report of the Miniitry.

112. The C^ommittcf noticed that iliere were only a few States in 
which cultural urganisaiions and institutions got the benefit of the 
cultural grants made by the Central Government. The Committee
suggest that the sthnnes should he properly formulated and publicised 
so that all those who are entitled under the rules and conditions laid 
dou'n by Gox>rrnment can come forward and benefit by it.

B. Publication of Manuscripts
113. On the sii^KCstion of the Sahitya .-Vkademi, a proWsion of Rs. 

7.50 lakhs has iKren acccpted in the S<^ond Plan for creating a fund 
for the publication of rare manuscripts and other publications of 
merit. Suggestions for the selection of manuscripts are invited from 
ceruin curators, librarians and Indologists in India. Large number 
of suggestions in this regard have been received and sent to the mem
bers of the Indolog)- Cx>mmittee to decide about the priority to be 
given to a fiarticular manuscript. The Committee were informed 
that the policy in this matter would be finalised as soon as the opinion 
of the members of the Indology Committee had been received. A 
budget provision of Rs. 1,50,000 has been made during 1957-58 for 
the publication of rare manuscripts.
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114. The Committee would like to observe that there are Jain 
Bhandars at Jaisalmir, Patna, Cambay, Alimedabad, Limbdi, Bhav- 
nagar etc., whic h have a large number of rare manuscripts in their 
possession which deserve publication. Besides, there are many libra
ries in the country and Avell known ancient cultural centres where 
rare manuscripts are being preserv'ed. The Committee suggest that 
these Bhandars and libraries should be contacted in regard to the 
publication of these rare manuscripts. The Committee also suggest 
that the feasibility of their proper cataloguing and classification and 
for microfilming and photostating some of them should be examined.

C. Indolo^’ Committee
115. The members of the Indolog>’ Committee are selected by tlie 

Ministry' on die basis of merit from amongst the well-known Indolo
gists in the countr\’. A Joint Secretary of the Ministry is tlie Ĉ liair- 
man of the Indolog>’ Committee. The Committee consider that it is 
not a good procedure to appoint an official as Chairman of Indology 
Committee, hoivever, high he may be, so long as distinguished Indo
logists are available in the country. The Committee, therefore, sug
gest that the Chairman of such a Committee should be a non-official, 
preferably an eminent Indologist and that a suitable ofjicial may be 
a member, a member-secretary or a secretary as considered necessary.

D. Central Institute of Indology
116. The Committee understand that it has Ixrcn decided to

establish a Central Institute of Indology. As regards the scope of the 
Institute, a tentative scheme has been drawn up and it is p ro p o ^  
that it will be finalised when the Director is appointed. Its function 
will be higher study and research in all branches of Indolog>- and
allied subjects. The Institute will be governed by a Board which
will consist of the following:—

(a) Chairman to be nominated by Government.
(b) The Director General of Archaeology.
(c) A nominee of the Inter-University Board.
(d) Not more than four members of whom not less than two

shall be distinguished Indologists to be nominated by
the Government.

This scheme has been included in the Second Plan and provision 
has been made for a sum of Rs. 7 lakhs. The estimated rccurring 
expenditure of the short term scheme is Rs. 2*65 lakhs per year and 
non-recurring expenditure Rs. 2-5 lakhs. The Committee suggest 
that the feasibility of research in different branches of Indology being 
conducted by the Universities, instead of by a Central Institute to be 
neu'ly created, may be examined.

E. Screngthening of Existing Research Institutiom
117. A scheme for strengthening of the existing research institutions 

has been included in the ^ o n d  Five Year Plan. Requests for grants- 
in-aid under this scheme are first examined by the Ministry to see
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wheilicr ihcy fall within the scope of the scheme and deserve 
assistance. If ttiey do, the institutions asking for grants are requested 
to furnish information as to their activities together with their ad
ministrative reports, annual budget and audited accounts etc., through 
the State GovemmeAts concerned who are also asked to give their 
recommendations. After the information is received, the case is 
referred to I lie Indology Committee for advice and Government’s 
decision on ilie requests is taken after due consideration of the Indo
logy Ck)mmittee’s advice. The amount of grant-in-aid for a particular 
project is determined in the light of the total cost of tlie project, the 
resources of liie institution, the recommendations of the Sute Gov
ernments and the Indology Committee. The Ministry has decided 
that such grants-in-aid should not normally exceed 50 per cent, of the 
estimated cost of the project.

118. No grain could be sanctioned to the institutions during 1956- 
57 as tlie srlieme could not be implemented during that year. A sum 
of Rs. 21,420 has been sanctioned to the Vishvashwaranand Vedic Re
search Institute, Hoshiarpur, during 1957-5H, representing the Gov
ernment of India’s share at the rate of 50 per cent, of the expenditure 
to l>e incurred during the year on the implementation of the Insti
tute’s 1 1 -volume publication project.

F. Financial Assistance to Eminent Writers and Artists in 
indigent ciirumstances

119. There is a scheme for the provision of financial assistance to 
eminent writers and artists in indigent circumstances. The Govern
ment of India decided in 1951 to provide some amount every year 
irom which allowances or grants could be made to persons distingui
shed in arts, letters and such other w'alks of life and who might be in 
indigent circumstances. In November, 1952 the Ministry informed 
all the Slate (Governments about the scheme and requested them to 
bring the scheme to the notice of recognised organisations
with arts, letters, music and such other fields of activities. Under 
this scheme, assistance has Ixren given so far to 154 persons. A sum 
of Rs. 2 lakhs was provided in the budget for 1956-57 and a similar 
amoikit in the current year's budget also. The monthly allowance is 
made for a term of one year and sometimes extended, if ciramis- 
tances warrant. The Committee are inclined to suggest that the 
amount of assistance to be given to an artist in indigent circum
stances can he utilised for subsidising his u'orks.

G. Sanskrit Commission
120. In order to consider the question of the present state of Sans

krit education in all its aspects, a Sanskrit Commission has been ap
pointed in 1956. with the folloxving terms of reference:

(i) to undertake a survey of the existing facilities for Sanskrit 
education in universities and non-university institutions 
and to make proposals for promoting the study of 
Sanskrit including research; and



(ii) to examine the traditional system of Sanskrit education 
in order to find out what features from it could be caie- 
fully incorporated into the modem system.

T h e  repoi't of the Commission is awaited. The Committee appreci- 
■tte this step and hope that it will serve to revive the interest in Sans
krit language which is slowly fading away.

H. Development of Modem Indian Languages
121. A scheme of Rs. 20-laklis has been worked out by the M in^  

try for the development of Modern Indian languages. The Commit
tee are of the view that the items of work contemplated under this 
scheme can very well be entrusted to the Sahitya Akademi, if neces
sary, by enlarging its scope, and that the multiplicity of schemes of 
a similar nature should, as far as possible, be avoided.

1. National Theatre
122. In order to gi\c a fillip to the niovenienl tor die revival ol 

drama and also to provide a theatre for the increasing number of 
dramatic, musical and dance performances which have to be staged 
in Delhi from time to time, it is proposed to build a National Thea
tre in Delhi befitting the cultural standard of the country. A site 
measuring about 9 acres has tentatively been selected. Two architects 
were sent abroad in 1955 to stady in detail the working of National 
Theatres and opera houses in some of the western countries. The 
report submitted by them has been accepted as the basis for the cons
truction of the National Theatre.

123. The cost of tlie Theatre with necessary equipment and plant 
is estimated at about Rs. one crorc by the C.P.W.D. An amount of 
Rs. 60 lakhs has been earmarked for the National Theatre in the 
Second Fi\'e Year Plan. 5>eating accommodation of the National 
Theatre will be for about 3,000 persons. The preliminary design has 
been prepared.

124. While the Committee feel that it is not only desirable but 
also necessary to have a National Theatre in the Capital, they would 
like the Ministry to re-examine whether the fwoposal can be kept in 
abeyance for the present in view of the financial stringency and 
whether it should be constructed at the proposed cost. (Information 
has subsquently been received from the Ministry that the proposal 
has already been re-e5camined, and it has been d^ided  to keep it in 
abeyance for the present in view of rmant ial stringency at the 
instance of the Ministry of Finance).

J. International Students House, Delhi
125. There is a scheme to construct an International Students 

House in Delbi, where students from abroad as well as foreign visitors 
interested in educational and cultural work could be accommodated.



'I'he House will promote contacts among students of vaiioiu countries 
including India, studying in or visiting Delhi and develop^ in them an 
understanding of one another’s culture through the provision of facili
ties for social and cultural activities. To achieve the above objective 
through public co-operation, a society named “The Delhi I n ^ -  
n ad o ^ l Students House Society (Regd.) ” has been set up which 
will be responsible for the execution, administration and manage
ment of the House. Tlie Society will be financed mainly by the 
Government in the form of non-recurring and recurring grants, 
although it will make every effort to obtain aid from private and 
foreign organisations, 'i'he non-recurring expenditure of the I n ^ -  
national Students House is estimated to be Rs. 8*20 lakhs which 
includes not only the cost of land (Rs. 1,80,000) and the cost of build
ing (approximately Rs. 6 lakhs) but also the furniture and other 
necessities for starting a House of this nature. The recurring expendi
ture is expected to be Rs. 92,000 per year. The Ck>mmittee were 
informed that these estimates were prepared over three years ago 
when the proposal for an International Students House was consider
ed. The Committee undersund that these estimates apply only to 
the first phase of the construction of the International House which 
will provide facilities such as common room, library, cafcteria etc. 
and li^ng accommodation for 50 students and 5 professors. The esti
mates for the other phases of the building have not yet been dra^n 
up

126. No expenditure has yet been incurred on this project, but 
5 i acres of land in the University Campus has been reserved for which 
a sum of Rs. 1.8 lakhs has been provided in the budget for 1957-58. 
The Committee understand that in view of the present financial 
stringency, the ban on construction of buildings applies to this build
ing also. The Committee do not like to encourage separate living by 
providing separate hostel for foreign students. They would, therefore, 
recommend that the necessary additional accommodation should he 
provided, where mixed living could be encouraged.

Further, the Committee are not in favour of having costly build
ings at present in view of the priority which many other things tkemand 
tn general and in view of the financial stringency. They would like 
the Ministry to re-examine whether the construction of the Inter
national Students House, Delhi may be deferred for the present.

K. Acquisition of Art Objects
127. Art objects for the National Museum and National Gallery 

of Modem Art are purchased on the recommendations of an expert 
advisoij body called ‘The Art Purchase Committee'.

128. The Committee generally meets three times in a year in 
various parts of the country. The provision made since 1952-53 for 
the purchase of art objects and contributions to the National .\r t
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Treasures Fund and the amounts spent during these years are as 
follows:

Year Provision made Amount spent
Rs. Rs.

1952-53 1,26.000 23,490
1853-^ 2,50,000 53,859
1954-55 5,00,000 2,14,234
1955-56 4,00,000 3,08,647
1956-57 4,00,000 3,32,505
129. The Committee were informed that the expenditure depend

ed upon the availability of art objects worthy of being preserv^ for 
the nation and tliat this was an uncertain and unforeseeable factor. 
All the same, the Committee feci that the ̂ provision should have been 
suitably reduced when it was found that the amount earmarked could 
not be usefully spent year after year. The Committee would like the 
Ministry to bear this point in mind, when framing future estimates.

The Committee also suggest that the Department of Archaeology 
may also be associated with the Art Purchase Committee.

L. Development of Cultural Activities Abroad
130. The following is tlie expenditure on the development of cul

tural activities abroad other than delegations:—
Year Amount

Rs.
1954-55 . . . .  5,04,577
1955-56 . . . .  5,11,896
1956-57 . . . .  6,94,480
1957-58 . . . .  1,16,801

The nature of the varied and multi-farious activities undertaken 
during these years is indicated below:—

1. Presenution of books to foreign countries.
2. Participation in International Conferences and Seminars.
3. Visits of individuals or groups to foreign countries.
4. Visits of distinguished foreigners to India.
5. Visits of sports teams to and from foreign countries.
6. Exhibitions.
7. Presenution of art and other cultural objects abroad.
8. Subsidising foreign translations of Indian classics.
9. Promotion of Education and Hindi abroad.

10. Grants to Cultural Organisations abroad.
11. Scholarships to foreign students coming to India.
12. Refund of customs duty. etc. to United States Education

Foundation in India.
13. Recruitment of teachen for service abroad.
14. Esublishment of Libraries and Research Institutes abroad.

M. Selection of Books for Presentation
131. The present procedure with regard to the seleaion of books 

for {iresenution to the cultural and educational institutions and libra
ries in foreig;n countries is that a list of sundard books on various
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subjects like History, Philosophy, etc. is prepared by the Ministry 
of Education in consultation with the Librarian of the Central 
Secretariat Library and then it is finally approved by the Education 
Secretary. The Commiltee suggest that this work may be entrusted 
to the Indology Committee in future.

N. Cultural Delegations from and to abroad
132. The Ministry of Education send and invite cultural delega

tions as part of the programme of development of cultural activities.
Due to financial stringency, the programme of inviting dele^tions 

from abroad and sending delegations to foreign countries during the 
year 1957-58 has been considerably curtailed.

133. The Committee were informed that the selection of members 
of various Indian Cultural Delegations which were sent abroad had so 
far been made by tlie Ministry of Education in consulution with the 
Ministry of External Affairs and where necessary with the Ministry of 
Information and Broadcasting and tlie concerned Akadami, Universi
ty etc. The Committee were glad to leam that the Prime Minister 
had directed that an Inter-Ministry Committee with some non-Officiab 
should be set up jor the selection of delegations for being sent abroad. 
The Committee hope that the proposal will be implemented without 
delay.

O. Indian National Conunission for UNESCO
(a) Objectives

134. The Indian National Commission tor co-operation with 
UNESCO has been set up by the Government of India in pursuance 
of their Resolution witli the following objectives:—

(a) to promote the understanding of the objects and purposes
of UNESCO among the people of tlie Republic of India;

(b) to serve as a liaison agency between UNESCO and the
institutions concerned with and working for the progress
of education, science and culture; and

(c) to act in an.adusory capacity to the Government of India
in matters r e ^ n g  to UNESCO.

(b) Constitution
135. Fifteen members of the Commission are nominated by the 

(Government of India. The rest of the members and all the 
members are nominated by the orranisation having representation on 
the Commission. Minister for Education and Saentific Reseaxtii is 
ex'officio President of the Commission.

136. The afeirs of the Indian National Commission are managed 
by an Executive Board which consists of II members made up as 
follows:—

(1) Educational Adviser—Ex-Officio Chairman
(2) Indian Member of the Executive Board of UNESCO

35



(3) One represenutive o£ the Associate Members (elected by 
the Associate Members).

(4') Two represenuttves of each of the three Sub-Commissions 
(elected by the respective Sub-Commissions: one each 
for Education. Science and Cultu/e).

(5) Two nominees of th<* President of the Commission (nomi
nated by the President).

The Committee suggest that the feasibility of the Executive Board 
being elected by the Coinmission itself - may be examined.

P. Translation of Indian claaucs into Western European
Languages

137. One of the tasks of IONESCO, within the framework of the 
Organisation’s larger aim of helping to make the cultures of its various 
member states better known in all other member countries, is to 
attempt to break through the language barriers which render the 
literature of so many countries, almost entirely unknown outside their 
national boundaries. As part of tliis undertaking, known as the 
“Translation of Representative Works Programme", UNESCO is 
conducting a project for the translation into more widely spoken 
languages of the West (English and French) of books originally writ
ten in what is called the languages of the little diffusion. This trans
lation programme has been part of I'NESCO’s programme since 1948. 
It covers not only translation into English and French, but also 
counterpart programmes’ of translations of Western classics into 

ceruin Asian languages. The Government of India decided to parti
cipate in the project in 1953. Indian classics are recommended to 
UNESCO for translation on the advice of the Sahitya Akadami.

A joint fund with contributions from the Government of India 
and UNESCO has been created to me«t the costs of translation etc. 
The Government of India have so for contributed a sum of Rs. 60,000 
(©r $12,631’56) The UNESCO have also contributed a further sum 
of 1 12,587-92 from their own budget for this purpose.

138. Besides financial collaboration, Utt^^CO’s part in the imple
mentation of the project consists of fin^Bg out luitablc translators, 
re\isers and publishers. They are also TCsponsible for settling copy
right problems, if any. 34 classics have so far been covered by the 
project.

139. The programme of translation of representative works of 
Indian literature u  now an integral part of the Major Project on the 
Mutual Appreciation of Eastern and Western Cultural values, which 
was approved by the General Conference of UNESCO held in New 
Delhi in 1956. The Committee appreciate the participation of the 
Government of India in the above project and hope that it will lead 
to better understanding of Indian culture in other countries.

Q. Translation of UNESCO Literature
140. There is a UNESCO scheme for translatibh of UNESCO 

literature into Hindi. The Indian National Commission u  the
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r
^ n c y  through which the translation of these publicjftions is done. 
Tnmslators are selected by the Commission in consultation with the 
Sahitya Akadami and the Special Officer (Hindi) of the Ministry of 
Education and Scisntific Research. The entire cost is met by 
UNESCO.

R. UNESCO Scheme for Regional Cultural Studies
141. With a view to intensifying the developing cultural contacts 

between relatively distant regions, UNESCO has formulated a project 
entitled “UNESCO grants for regional cultural studies’*. Under this 
project, which was originally initiated in 1955, UNESCO intends to 
award a number of fellowships to nationals of different countries for 
study and research in a cultural region different from their own. 
The main purpose of the awards is to enable university teachers and 
other specialists in social and cultural studies, which include History, 
Language, l.iteraturc, Art, Economics, Sociology, Psychology, etc., to 
obtain first-hand knowledge of the culture and social life of the regions 
or countries visited as well as to pursue studies or research in their 
specialised fields of interest.

During 1955 and 1956, UNESCO awarded 30 regional cultural 
study grants to University professors, lecturers and post-graduate spe
cialists in all the member States. The Government of India is parti
cipating in this scheme and UNESCO offered a fellowship for an 
Indian National for the vear 1956-57.



Vli. ECONOMY MEASURES
142. Due to the financial stringency, it was understood that a 

number of proposals included in the budget of the Ministry of the 
year 1957-58 were being kept in abeyance as a result of economy 
drive. The Ministry was, therefore, requested to furnish to Uie 
Committee particulars about such proposals and the monetary 
saving proposed to be effected under the following three groups:

(a) Proposals kept in abeyance by the Education Ministry
itself.

(b) Proposals kept in abeyance at the instance of the Finance
Ministry.

(c) Proposals kept in abeyance at the instance of the Planning
Commission.

143. A statement containing the required information as furnished 
bj' the Ministry of Education is given below:

(a) Proposals kept in abeyance by the Ministry of Education and 
Scientific Research.

Monetary
savings

Demand No. & proposed
Sub-head Detaik of Item to be

clfeaed

1 2 3

Demand No. 20— i. C-i PayofOflBccrs
Ot/uT Scientific Dept-
tt. 2. C-2 Pay of Establishmeni

C. Anthropological 
Survey.

3. C-3 Allowances & Honoraria 

Totai- Demand No. 20

Rs.
15,000

2,280

8,390

25.670

Demand No. 21— i. Indian Cultural Delegation to 
Education Scandinavian countries

D. 4(7Xi)—-Ciiltural 2. Cultural Delegation to Tibet
Detections to and 
from foreign coun
tries.

1 ,50,000

12,000
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I 2 3

3. Student-Teacher Delegation to 
West Asia . '

Rs.

4. Student-Teacher Delegation from 
China . . . . .

5- Army or Civilian Football Team 
from Turkey

6. Cultural Visits of students from 
West Asia . . . .

7- Indian Musical Delegation to 
K a b u l ....................................

S. Cultural troupe to Ethiopia .

9- Goodwill Delegation from Africa .

10. Cultural Delegation to African 
Territories . . . .

II. Dancing troupe to Latin American 
countries . . . .

12. Cultural Delegation to Australia

13- Delegation of prominent Fijians 
to India . . . .

14. Delegation of prominent persons 
from Philippines 7,38,000

*5- Film Delegation to Singapore and 
Malaya . . . .

i6. Badminton and table tennis team 
to Singapore and Malaya .

«7- Thai Dancers troupe tolndia

i8. Film Delegation from China

19. Uday Shankar’s visit to China

20. Film Delegation to China

2 1 . Cultural Delegation from Japan
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I 2 3

22. Film Delegation to Japan'
Rs.

23- Exchange of Delegation with 
Mongolia . . . .

D. 4 (7) (6)-O ther 
items—Cultural 
Activities

24. Subsidising Arabic version of 
Mahatma Gandhi’s Autobiography 15.000

25- Repairs to the shrine of Mir Salem 
in the Lagham Valley in Afgha
nistan . . . . . 5.000

26. Translation into Persian of Pandit 
Jawaharlal Nehru’s book “Glim
pses of World Histoiy” and 
“Discowr}' of India” (Part 
pa>'meiit postponed to next
year)............................................ 9.000

27- Exchange of Professors between 
India and U.S.S.R. 21,000

28. Bulgarian Exhibition of Paint
ings .................................... 45fioo

39- Inxiting 3 Italian Teachers to the 
Universities of Delhi, Bombay & 
Calcutta . . . . . 30,000

30. Inviting a Czech Painter to India . ‘ 10,000

3»- Exchange of Artists between India 1 
and China . . . .

32. Music Teacher to Fiji

33- Exchange of Professors with 
American University, Beirut

34- Presentation of books and Libra
ry sets abroad

35 .\rt Exhibition to Mauritius

36- Propagation of Hindi in B.W.I.

37- Participation in International Music 
Festival in Czechoslavakia
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gS. Participation in International Gym
nastic Festival in Zagreb

Rs.

39

4C.

.1.

Visit of Prof. Germanas 
Hungary

Grant to Indo-Burma 
Association

Scholarships
Laos

from 

Cultural 

to students from

42. Cultural Lectures to Singapore,
Malaya and Thailand

43. Cultural Lectures to Japan

44. Indian Art Exhibition in Japan

45. Cultural Exhibitiun in Lhasa

46. Cultural visits of Indian Scholars
to Tibet and Tibetan Scholars 
to India . . . .

47. Tours to Cultural Centres in
India from Sikkim and Bhutan .

48. Sening up of a Painters' Club
in Kathmandu

49. Presentation of Gandhiji’s statue
in Ceylon . . . .

50. Grant to Ceylon Estate Works
Education Trust in Ceylon

5 1 . Participation in smaller exhibi
tions . . . . .

4,65,000

T otal Demand N o. 21 15,00,000

Demtatd No. 22—  
Misc. Deptts. &  
Expettditure wider

I. Purchase of Vacuum Fumigation 
Chamber for National Library,
Calcuna 25,000

the Mimtry Bdu- 2. Purchase of Photo duplicating 
cation and Scientific equipment for National Libraiy,
Research. Calcutta . . . .  55>ooo
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Rs.
A-i(3)—Other Charges 3. Purchase of microfilm copies of 

—^Naticmal Librar>', records of Indian interest from
Culcutta. a b ro a d .........................................25,000

A-4(3)—Other Charges, T o ta l Demand No. 22 . 1,05,000
Direaor of Ardii- -------------
ves.

Demand No. 133— i. C<>ntsruction of the Central Re-
CafMol outlay on fercnce 1-ibrarv- Buildinft 50.000
BtttUmgs.

2. O>nstruaion of the Readers Hostel 
in the National Librar>% Cal
cutta . . . . .  50,000

T o ta l Demand No. 133 . 1 ,00,000

GRAND TOTAL . . 17,30,670

(b) Proposab kept in abeyance at the instance of the Finance Ministry

Demand No. 21—
Educatum.

D>-t(6X8)—^Direct i . Three National Academies . 9,00,000
Grants—Other Grants

Misc. 04(7) (6)— 2. Buddha Jayanti . . . .  4.50,000
Other items.

T o ta l 13 ,50,000

(c) Proposals kept in abeyance at the iiutance of Planning
Commission.

NIL

The monetary Mvines effected as a retult of these meastircs come 
to Rs. io jn jm .

144. The Committee are glad to note that a mtmber of teheme$, 
though useful and detirable in themselves hut of a compurotHwly



Jow priority, have thus been kept in abeyance. The Committee havtt 
«Iso suggested elsewhere that a number of schemes mainly involv> 
ing  construction of big and costly buildings be kept in abeyance 
■during the Second t*lan.

145. The Committee suggest that the feasibility of utilising these 
jsavings during the Second Plan period, for accelerating the progress 
■of elementary education in the country may be examined.
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APPENDIX I
(Vide para 8)

SANGEET NATAK AKADAMI 
Constitution

(As it stood before its modification on 20-1-58; the modified Constitu
tion not been enforced yet.)

Whereas '*■ is considered expedient to establish an organisation to- 
foster and develop Indian Dance, Drama (including films) and 
music and to promote through them the cultural unity of the country, 
it is hereby resolved as follows:—

An Indiari Academy of Dance, Drama and Music, to be called 
“Sengeet Natak Akadami”, shall be constituted.

2. The headquarters of the Academy shall be at New Delhi, but 
may be shifted to any other place with the consent of three-fourths 
of the members of the Academy.

3. Organisation and fimction.— T̂he Academy shall have the follow
ing powers and functions, namely; —

(i) to co-ordinate the activities of regional or State Academies
for dance, drama and/or music;

(ii) to promote research in the fields of Indian dance, drama
and music and for this purpose to establish a library and 
museum;

(iii) to co-operate with such similar academies as there may
be and otlier institutions and associations for the further
ance of its objects and for the enrichment of Indian 
culture as a whole;

(iv) to encourage the exchange of ideas and enrichment of
technique between the different regions in regard to the 
arts of dance, Jrama and music;

(v) to encourage, where; necessary, the establishment of
theatre centres, on the basis of regional languages, and 
co-operation among different theatre centres;

(vi) to encourage the setting up of institutions providing
training in the ait of theatre, including instruction in 
actor’s training, study of stage craft and production of 
plays;

(vii) to encourage and assist production of new plays by 
awarding prizes and distinctions;

(viii) to publish literature on Indian dance, drama and music- 
including reference works such as an illustrated dictio- 
nary or handbook of technical terms;
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(ix) to give recognition and otherwise assist meritorious
theatrical organisations, where there are no State or 
regional organisation;

(x) to encourage the development of amateur dramatic
activity, children’s theatre, the open air theatre and the 
rural theatre in its various forms;

(xi) to revive and preserve folk dance and folk music in
different regions of the country and to encourage the 
development of community music, material music etc.;

(xii) to sponsor dar.ce, drama and music festivals on All-India 
basis and to encourage regional festivals;

(xiii) to award prizes and distinctions and to give recognition 
to individual artists for outstanding achievement in the 
fields of dance, drama and music;

( x iv )  to  p ro m o te  c u ltu ra l exch an ges  in  th e  fie lds  o f dancer 
d ra m a  and ipusic* w i th  o th e r  co u n trie s ;

(xv) in furtherance of its objects, to purchase land, own pro
perty in its various forms and to maintain, sell, mort
gage or otherwise dispose of it; and

(xvi) to do all such other acts and things, whether incidental 
to the powers cforesaid or not, as may be required in 
order to further the objects of the Academy.

4. Officers of the Academy.—The following shall be the officers of 
the Academy, namely: —

(i) Chairman;
(ii) Vice-Chairman;
(iii) Treasurer; anci
(iv) Secretary.

5. Choirman.—The Chairman shall be appointed by the President 
of India and shall hold office for a term of five years.

6. Vice-Chairman.— (i) The Vice-Chairman shall be elected by 
the General Council (if the Academy from among its members.

(ii) The Vice-Chairman siiall. in the absence of the Chairman, 
lor what reason, exercise all the functions and powers of the 
Chairman.

7. (i) The Treasurer shall be appointed by the Central Govern
ment for such period as the latter may determine.

(ii) The Treasurer shall—
(a) subject to the control of the Executive Bi»ard of the

Academy manage the property and investments of the 
Academy and be responsible for the preparation of the 
annual estimates and statements of accounts «nd for 
their presentation to the Executive Board and the 
General Council;

(b) subject to the powers of the Executive Board be respon
sible for seeing that all moneys are expended on the
purpose for which they are ^ n t e d  or allotted:

(c) sign all contracts made on behalf of the Academy; and



(d) Exercise sucb other powers as may be assigned to him by 
the Executive Board.

(iii) The receipt of the Treasurer or of the person or persons 
duly authorised in this behalf by the Executive Board for any money 
paid into the Academy shall be sufficient discharge for the same.

8. Secretary.—(i) The Secretary ^ a l l  be tiie*principel Executive 
Officer of the Academy and he shall be appointed by the Executive 
Board for such period and on such terms and conditions as the 
Executive Board may determine.

(ii) The Secretary shall be ex-oflScio Secretary of the General 
Council, the Executive Board, the Finance Committee and all other 
stan^ng Committees which may be set up by the General Council 
but shall not be deemed to be a member of any of those authorities.

(iii) It shall be the duty of the Secretary—
(a) to be the custodian of the records and such other property

of the Academy as the Executive Board shall commit to 
his charge;

(b) to conduct the official correspondence on behalf of the
authorities of the Academy;

(c) to issue all notices convenmg meetings of authorities of
the Academy and of all committees appointed by any of 
those authorities;

(d) to keep the minutes of all meetings of the authorities of
the Academy and of all committees appointed by any of 
those authorities; and

(e) to maintain the accounts of the Academy under the super
vision of the Treasurer.

9. Authorities of the Academy.—The following shall be the autho
rities of the Academy, namely: —

(i) General Council;
(ii) Executive Board;
(iii) Finance Committee; and
(iv) any other Standing Committee or Committees which the

General Council or the Executive Board may set up for 
discharging any one or more of their functions.

10. General Council.—(a) The General Council shall consist of the 
following members, namely: —

(i) Chairman;
(ii) Treasurer;
(iii) Five persons nominated by the Central Government;
(iv) One person nominated by each part A and Part B State

Government;
(v) Sixteen representatives elected, in accordance with the

rules to be framed by the Academy, by important organi
sations in the fields of dance, drama, films and music, 
recognised by the Academy for this purpose;

(vi) Two representatives f^om each of the Academies of 
Letters and Arts, if and when they have been established;

(vii) Two representatives from each of the Academies of 
Hindustani Music and Karnataka Music, if and when 
they have been established;
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(viii) Eight eminent artists in the fields of dance, drama 
(including films) and music from different regions of 
India, to be elected in their individual capacity by the 
General Council.

Provided that for the first term they shall be nominated by the 
Central Government, in consultation with the State Governments 
concerned.

(b) All members except where otherwise provided shall hold office 
for a period of five years and shall be eligible for re-appointment.

1 1 . The General Council shall have the following powers and 
functions, namely: —

(i) to elect a Vice-Chairman from among their members :
(ii) to elect members of the Executive Board, in accordance

with paragrah 13 (v) and to prescribe the rules of pro
cedure of the Executive Board;

(iii) to elect members cf the Finance Committee, in accordance
with paiacraph 15 (iii) and to prescribe rules of proce
dure of the Finance Committee;

(iv) to approve the annual budget of the Academy drawn up
by the Executive Board;

(v) to nominate the auditors;
(vi) to elect, by a majority of at least thi-ee-fourths of the

members present and voting, artists of outstanding merit 
in tiio fields of dance, drama (including films) and music
as Fellows of ihe Academy, provided they have been
recommcr.i>d for election by the Executive Board and 
provided further the number of Fellows shall at no time 
exceed SO;

(vii) to select important dance, drama and music organisations
in the country which are It be recognised for the purpose 
of receiving; assistance from the Academy;

(viii) to consider and approve programmes and specific projects
proposed by the Executive Board; and

(ix) to frame its regulations, bye-laws and rules of procedure.

12. The General Council shall orainarily meet once in every 
calendar year at a place and on a date fixed by itself at the previous 
meeting. A special meeting may be celled at any other time by the 
Chairman, or by the Executive Board, either on its own initiative or 
at the request of noi less than two-thirds of the members of the 
Council.

13. Executive Board: The Executive Board shall consist of
the following members, namely:—

(i) Chairman;
(ii) Vice-Chairman;
(iii) Treasurer;
(iv) Three members nominated by the Central Government

from amonj I'.eir nominees on the General Council; and
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(v) Nine persons to be elected by the General Council from 
among its members.

14. The Executive Board shall have the following powers and 
functions, namely:—

(i) to exercise the executive authority of the Academy, 
subject to policy directives of the General Coimcil;

(ii) to be responsible fpr the super\'ision and control of the
work of the Academy and of its office.

(iii) to consider and prepare programmes of the Academy and
specific projects for submission to the Genera: Council;

(iv) to draw up the annual budget of the Academy subject to
financial limits prescribed by the Finance Committee, to 
be submitted for approval to the General Council;

(v) to prepare the annual report and accounts of the Academy
for the consideration of the General Council;

(vi) to consider and jjropose to the General Council names of
eminent artists for electior. as Follows of the Academy;

(vii) subject to the approval of the General Council to expendi
ture on the establishmpnt as a whole, to create such 
posts as it may consider necessary for the carrying on 
of the work of t*?G Academy and to prescribe the terms 
and conditions of appointment to these posts; and

(viii) to appoint the Sccretar>- of the Academy and other 
members of the staff, except those the power to appoint 
whom is delected to the Secretar>-.

15. Finance Committer: The Finance Committee shall consist of 
the following members, namtiy;—

<i) Treasurer, who shall be Chairman of the Committee;
(ii) One nominee of the Central Government, not necessarily

from among the members of the General Council;
(iii) Two representatives of the General Council; and
(iv) One nominee of the Executive Board, not necessarily from

among thv members of the Council;

16. The Finance Committee shall consider the budget estimato.s 
of the Academy, make recommendations thereon to the Executive 
Board and prescribe the limit for total expenditure within a financial 
year.

17. (i) Ary  rule made or decision taken by the General Council 
or by authority of the Academy, except where the authority acts In 
accordance with its powers and functions as defined in this Resolution, 
may be amended or set aside by the General Council.

(ii) The General Council may, by a majority of not less than 
three-fourths of the members present and voting, requ^t the Central 
Government to amend this Resolution m such manner as the General 
Council raav decide.
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APPENDIX n
(Vide para. 32)

List oj Publications brought out directly by the Scmgeet Natak Akadamt,
1 . Ragatatva—^Vibodha
2 . Film Seminar Repon 1955.
3. Akadami Bulletin Nos. i to 5.
4. Souvenir of programmes on the occasion of UNESCO Conference In

English, French, Russian and Spanish languages.
List of ptd>lications partly or entirely, subsidised by the Scmgeet Natak

Akadami together with the amount of subsidy given.

1955-56 1956-57
1 . Sangeet Kala Vihar, (Music Journal)

.Miraj (Bombay State) . Rs. 3,000
2. Bihar Theatre, ('I'heatre Journal)

P a in a ..............................................Rs. 2,000
3. Lok Kala (Journal of Folk Arts.)

I ’daipur . . . .  Rs. 1,000
4. .Music .•\i.adcniv Journal. Madras . Rs. 1,000
s. Natak ri hcatrc Jv)urnal.j, Bombay

6 . Rhatkhandc Sangeet Sahstra Parts 
111 and IV (Hmdi)—V. N. Bhat- 
khande. Hathra.s, I ’ttar Pradesh.

Sani:i.-ct Vishaya Sanibandhi Pathon 
Ki KiKiprckha ^Hindi). Bombay.

Rs. 5,000

Rs. 2,000

Rs. 1,000 
Rs. 6,000
One dozen 
copies be 
purchased.

200 copies of 
each vol. be 
purchased.

S.

ic.

1 1 .

12.

>3-

14-
15.

16.

Kitalvi-Nauras-Ibrahim .\dil Shah 
11 'linclish Hindi and Urdu) New 
Delhi. ■ ....................................

Bharat Natya Shasira (Telugu), 
1-llorc, Andhra.
Bharatarnave-Nandikeshwara (in press) 
Mysore . . . . .

loK Krithis ot Thyagaraja in Devnagri 
Script .Madras. . . . .

Rs.  2,000

Haridas Krithigalu 
.Mvsore

(Rannada)

Sivashran Krithigalu (Kannada) 
M y s o r e .....................................
Rajasthan Ka Lok Sangeet, Udaipur
Haridas Krithimanjan (Kannada)
M y s o r e .....................................
Vasudeva KinaauMiiiah, Madras

One dozen 
copics be pur
chased.

300 copies 
be purchased.

75 copies be 
purchased.

One dozen 
copies be pur
chased.

5 copics of 
each be pur* 
chased.

Rs 2,600

75 copies be 
purchaaed.



APPENDIX in
(Vide para. 34)

SANGEET NATAK AKADAMI
Rules for Recogniticm of important organisations in the fields o f 

^nce, drama (including Films) and music
1. Any honafide non-proprietory institution or organisation in 

India conducting training or research work in the fields of these 
arts in any other way may apply for recognition as an institution 
or organisation for dance, drama (including films) and/or music 
(Hindustani or Karnataka) by the Akadami through the State 

Academy or the State Government where there is no academy.
(i) Provided that State Academies of dance, drama (includ

ing films) and music sponsored or recognised by the 
State Government concerned shall be granted recogni
tion automatically.

(ii) Provided further that departments of dance, drama ( in
cluding films) and or music in a recognised Indian 
University shall also be granted recognition automati
cally.

All organisations and institutions which are working in the field 
of dance, drama (including films) and or music can be rccognised 
whether or not they have any other organisation or institution 
affiliated to or associated with them or they are themsclvt\s affiliated 
with some other organisations. Branches of the same organisation 
or institution will however, not be granted recognition .separately.

2. It should be a registered body of not less than a ycur's stand
ing. Provided that this limitation of one year shall not apply in 
the case of an organisation or institution aw’lying for recognition 
before January 1, 1956.

3. Applications for recognition shall be addressed to the Stnrre- 
tary and must be accompanied by;

(i) A li-st of office-bearers of the organisation and paici stiifl
together wit.h details of all salarit*s, allowances and
honoraria attached to their posts, as on the date of
application.

(ii) A copy of the Constitution of the organisation;
(iii) An audited statement of the organisation’s assets and

liabilities as on the last day of the previous financial ye«r, 
the organisation’s audited accounts for the last three 
years; and

(iv) Report of the past activities of the organisation.
4. The Secretary shall call for any other information neccssary

and place the applications before the Executive Board at its next
meeting.
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5. The Board shall consider the applications and make recom>  ̂
mendations to the General Council by a resolution passed by a 
two-thirds majority of those present and voting.

Provided that the Executive Board may, by a like majority, 
grant temporary recognition pending the General Council’s deci
sion.

■

6. T h e  o rg a n is a tio n  s h a ll b e  op en  to  in s p e c tio n  b y  d u ly  a p p o in te d  
re p re s e n ta tiv e s  o r  oflTicers o f th e  A k a d a m i.

7. T h e  a n n u a l re p o rts  an d  a u d ite d  accoun ts  s h a ll b e  s u b m itte d  
r e g u la r ly  to  th e  A k a d a m i,

8. An organisation so recognised shall not amend its Constitu
tion without the previous concurrence of the Executive Board of 
the Akadomi. The Board also may at any time ask for a modifica
tion of the Constitution or other action to be taken. If action cal
led for is not taken and reported to the Secretary within the given 
time, recognition will be liable to be withdrawn by the Council on 
the Executive Board’s recommendations, such recommendations 
being liable to V)o rejected by the Council by a two-thirds majority 
of those present and voting.

9. A register of all such reco^mised organisations shall be main
tained by the Secretary, and this register shall be open to inspec
tion by any member of the General Council.

“The Cienernl Council may in exceptional cases and on the 
recf>mmendntion the Ex(K:utive Board, and for special 
rerisons to be recorded, erani recognition to institutions 
thoui»h thf‘ riHjuirements mentioned in the rules are 
not satisfied.”
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(Vide para. 44)
NATIONAL ACADEMY OF LETTERS (SAHITYA AKADEMI)

Constitution
Whereas it is considered expedient to establish a national organ

isation to work actively for the development of Indian letters and 
to set high literary standards, to foster and co-ordinate literary 
activities in all the Indian languages and to promote through them 
all the cultural unity of the country, it is hereby resolved as fol
lows:—

A National Academy of Letters, to be called “Sahitya 
Akademi’’ shall be established.

2. Head-quarters—
The Head-quarters of the Acadamy shall be at New Delhi, 

but they may be transferred to another place by a res
olution supported by three-fourths of the whole num
ber of members of the General Council.

3. Organisation & functions—

APPENDIX IV

(a) The A c a d e m y  shall be a corporate body, shall have a per
petual seal' and may sue and be sued in its corporate 
name.

(b) It shall have the following powers and functions,
namely: —

(i) to promote co-operation among men of letters for the 
development of Literature in Indian languages;

(ii) to encourage or to arrange tran.slations of !iterar>' 
works from one Indian lan^age into others and also 
from non-Indian into Indian languages and ince- 
versa:

<iii) to publish or to assist associations and individuals in 
publishing literary works, including bibliographies, 
dictionaries, encyclopaedias, basic vocabularies etc. in 
the various Indian languages.

(iv) to sponsor or to hold literaiy conferences, seminars
and exhibitions on all India or a regional basis;

(v) to award prizes and distinctions and to give recognition
to individual writers for outstanding work;

(vi) to promote research in Indian language & literature;
(vii) to promote the teaching & study of regional languages

and literatures in areas beyond their own;
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(viii) to encourage propagation and study of literature among 
the masses;

(ix) to improve and develop the various scripts in which the 
languages of the country are written, to promote the 
use of the Oevanagari script and to encourage publi
cation of select books in regional languages in the 
Devanagari script;

(x) to promote cultural exchanges with other countries
and to establish relations with international organisa
tions in the field of letters;

(xi) to purchase land, own property of all kinds and to
maintain, sell, mortgage or otherwise dispose of it in 
furtherance of its works; and

(xii) to do all such other acts and things, whether incidental
to the power-, aforesaid or not, as may be required 
in order to further its objects.

4. The Ofiicers of the Akademi:
T'. f( 1' u ir. ' shall be the Officers of the Akademi:

(i) Piesicient;
(ii) Vici-Pre.sident:
<iii) Treasurer; and 
(IV) Secntary.

5 . P r e s i d e n l -

The first President of the Akademi shall be appointed by the
President i f India and shall hold office for a term of
five years. Thereafter the President of the Akademi 
shall b(‘ elected by the General Council on the recom
mendation of the Executive Board as provided in the 
rules made therefor.

6 V i c e - P r e s i d e n t —
(i) 7’he Vice-President shall be elected by the General Coun

cil t)f the Akademi from among its members;
(ii) The Vice-President shall, in the absence of the Presi

dent. f u r  whatever reason, exercise all the fvmctions 
and p o w i  ri; o f  the President.

/ Treasurer—
(i) The Treasurer for the first five years shall be appointed

by the Government of India. Thereafter he shall be 
appointed by the General Council on the recommenda
tion of the Executive Board.

(ii) The Treasurer shall;
(a) subject to the control of the Executive Board of the 

Akademi. manage the property and investments of 
the Akademi and be responsible for the preparation 
of the annual estimates and statements of accounta>

53



and for th « r presentation to the Executive Board and 
the General Council.

(b) subject to the powers of the Executive Board, be
responsible for the utilisation of all moneys for the 
purposes for which they are grafted or allotted;

(c) sign all contracts made on behalf of the Akademi
except in cases wherein the power to sign contracts 
has been delegated by him or by the Executive 
Board to the Secretary.

(d) exercise such other powers as may be assigned to him
by the Executive Board.

(iii) The receipt of the Treasurer or of the person or persons 
duly authorised in this behalf by the Executive Board 
for "any money paid into the Akademi shall be sufficent 
discharge for the same.

8. Secretary-—
(i) The S e c r e t a r y  shall be the principal Executive Officer of

the Akademi and he shall be appoinltxi by the Exe
cutive Board fv>r such period and on such lerms and 
conditions as the Executive Board may determine. 
Provided that the first S e c r e t a r y  sholl be appointt'd 
by the Government of India for n period not exceeding 
two years on such Terms and conditions as the CJovern- 
m enl m ay specify.

(ii) The Secretary ;hall be e x - o f f i a o  Secretary of the CJeneral
Council, the Executive Boiird. the Finance Committee 
and all other Standing Committws which may be .set 
up by the General Council or the Executive B >ard 
but shall not be deemed to be a member uf any of 
these authorities.

(iii) It shfll be the duty of the Secretary—
(a) to be the custfidian of the rwords and such other

property of the Akademi «s the Executive Board shall 
cuminit to his charge;

(b) to conduct the official correspondence on lM‘half ttf the
au*.noritits of the Akademi:

(c) to i.s.sue all notices convening meetings of authorities
c.I th? AkaHomi and of all cojnmitlees ap|>omied 
by any of tho.se authorities.

(d) to keep the ir.inutes of all mM'tings of the authorities
of the Aka<iemies and of all committees appftinted 
by ariy of those authoritie.s; and

(e) to maintain the accounts of the Akademi under the
supervi.sion of the Treasurer.

9. Authorities of the Akademi—
Hie following shall be the authorities of the Akademi:

(1) General Council;
(ii) Executive Board;
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(iii) Finance Committee; and
(iv) Any other Standing Committee or Committees which

the General Council or the Executive Board may set 
up for discharging any one or more of their functions.

10. General Council—
The General Council shall consist of the following:

(i) The President;
(ii) The Treasurer;
(iii) Five persons nominated by the Govenxment of India

of whom one shall be a representative of the Minutry 
oi Information & Broadcasting and one of the National 
Bonk Trust.

(iv) One porscn from each of the following 13 States, Andhra
Pradesh, Assam, Bihar, Bombay, Kerala, Madhya 
Pradesh, Madras, Mysore, Orissa, Punjab, Rajasthan, 
Uttar Pradesh, & West Bengal selected by the Executive 
Board in consultation with the State Government.

(v) One person from Jammu and Kashmir selected by the
Executive Board in consultation with the Government 
ol JamiTiu and Kashmir.

(vi) One person to represent each of the languages enumerated
in the Constitution of India, selected by the Executive 
Board from among the persons recommended by literary 
Ass'K-'iations, a.' provided in the rules made therefor.

Provided tiiat for the first term and till such rules are framed 
by the Akadomi. such representatives shall be nomi- 
n:it».'d by thf Government of India in consultation with 
the Stale Governments;

(vii) Twenty representatives of Universities, selected by the
tJ\t<-‘utive Board from amur\g the persons recomrnended 
by the Universities, as provided in the rules made 
therefor;

Providtnl that for the first term and till such rules are framed 
b> the Akademi, such representatives shall be nomi> 
n«ted by Government of India in consultation with the 
Universities and the State Governments;

(viii) Not more than eight persons eminent in the field of
letters to be selected in their individual capacity by the 
General Council;

Pro\ idtd that for the first term they shall be nominated by 
the Central Government; and

(ix) Twi. representatives of the Sangeet Natak Akademi and 
of the Lalit K4'>la Akademi.

2. All members, except where otherwise provided, shall hold 
ofRce for n peritxl of five years and shall be eligible for reappoint*

11. Functions of the General Council—
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Th« General Council shall have the following functions and 
powers, namely:—

(1) to tlect a Vice-President from among its members;
(ii) to elect members of the Executive Board, in accordance

with paragraph 13 (v). and to prescribe the rules of 
procedure of the Executive Board;

(iii) to elect members of the Finance Committee, in accor
dance with paragraph 15(iii). and to prescribe the rules 
of the procedure of the Finance Committee.

(iv) to approve the iinnual budget of the Akademi drawn up
by the Executive Board.

(v) to nominate Auditors;
(vi) to frame rules for election of representatives of Uni

versities. States and Literary Associations for the pur
pose of clauses (iv). (v). (vi) and (vii) of p.iragraph p .

(vii) to consider and approve programmes and .‘ipocific pro
jects proposed by the Executive Board;

(viii) to elect on the recommendation of the Executive Board:
(a) Literary persons of outsi.’.ndinc merit us F'ellows of the

Akademi provided that the number of such Fellows 
sliaJl at no time exceed twenty-one;

(b) Honorary Fellows of the Akademi from among literary
persons of outstanding merit who are not nationals of 
India, provided the number of such Hunor.iry Fellows 
shall at no time exceed five; and

<c) Associate Fellov»'« c.f the Akademi. provided the number 
of such Associate Fellows shall a: no time excwd fiftv; 
and

(ix) to fr^me its ov.n rules, regulation.s. bye-hiWt. and rules 
of procedure.

12. Meetings of the General Council—
The General Council sliall ordinarily meet otice rvcry year at 

a place and ."Jn a date to be fixed by the Pre.sident A sp«*< ial 
meeting may be called at i^ny other time by the Pre.sidcnt or bv 
the Executive Board, either on its own initjatjve or at the requ«>st 
of not less than two-third.s of the whole number of memhor.s of 
the General Council.

13. Executive Board—
The Executive Bo;>rd shall consi.st of the following members 

namely:— ’
(i) the President;

(ii) the Vice-President;
(iii) the Treasurer;
(iv) two members nominated by the Government of India

from among their nominees on the General Council- 
and *■

(V) nine members to be elected by the General Council
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14. Functions of the Executive Board—
The Executive Board shall have the following powers and func

tions namely:—
(i) tc exercisc the executive authority of the Akademi,

subject lo policy directives of the General Council;
(ii) to be re£p<5nsible for the supervision and control of the

work of the Akademi and of its office;
(iii) to consider and prepare programmes of the Akademi

and specific projects for submission to the General 
Council;

(iv) to draw up the annual budget of the Akademi subject
to financial limits prescribed by the Finance Com
mittee to be submitted for approval of the General 
Council;

(v) to prepare the annual report and accounts of the Akademi
for the consideration of the General Council;

(iv) t(. consider and propose to the General Council names of 
iiiorary persons of outstanding merit to be elected 
I’ollows or Honorary Fellows or Associate Fellows of 
tnc Akademi; :;nd

( v i i )  ti; u p p o i i i l  t h f  S v C i f t a r y  o f  t h e  A k a d e m i  a n d  o t h e r  m e m -  
i ic r s  o f  t h e  s i a f l  e x c e p t  t h o s e  t h e  p o w e r  to  a p p o i n t  
w h ^ : n  ii> d e l e p o t e d  to  t h e  S e c r e t a r y .

15. F i n a n i  i' C onm 'i) t t t?e -
T h e  F i n a n c e  C o i n m i t t e e  s h a l l  c u n s i s t  of  t h e  f u l l o w i n g  m e m b e r s ,  

namt.ly; - -
«i) T h f  Tr«.-asur*'r , whv) w i l l  bt- t h f  C h a i r m a n  o f  t h e  C o m -  

i n i t l e c .
( u )  <>:u n'»niin«'<- o f  th o  ( J o v f r n m e n !  o f  I n d i a ,  n o t  n e c e s s a r i l y  

i r o i n  a m o n g  t h e  m e n i b f r s  o f  t h e  G e n e r a l  C o u n t i ! ;
( i i i )  tWii r e p r e s e n t a f v e s  o f  t h e  G e n e r a l  C .u n c i l ;  a n d
( iv )  o n e  n o n i i n e e  o: t h f  E x e c u t i v e  B o a r d ,  n o t  n e c e s s a r i l y

l i o m  a m o n g  tht> m e n i h e r s  .>f t h e  G e n e r a l  C o u n c i l .

16. Func'.;i>n:-t o f  t h e  F ' in a n c e  C u m m a t c e —
The Finance Conimitti'c shall consider the budget estimates of 

the Akademi. make rfcon'sniondations thereon to the Executive 
Board and prescribe the hmit for total expenditure within a 
financial year.

17. Genei'al—
(i) Any rule made or decisjon tnken by the General Council 

or by any autliority of the Akademi except where the 
authority act* in accordance with its powers and func
tions as defined in this Resolution, may be amended, 
cr Bet aside by the General Council;

Iii) The General Council may. by a majority of not less than 
three f o u ^ s  of the members present and voting, 
amend this Constitution in such manner as the General: 
Council may decide.
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APPENDIX V
(Vide para 59)

THE LALIT KALA AKADAMI 
(National Academy of Art)

New Delhi 

Constitution
Whereas it is considered expedient to establish a national orga* 

'nisation to foster and co-ordinate activities in the sphere of visual 
and plastic arts and to promote thereby the cultural unity of the 
country, it is hereby resolved as follows: —

A National Academy of Art. to be called “Lalit Kala Akadami", 
shall be established.

2. Headquarters
The headquarters of the Akadami shall be at New Delhi, but 

they may shifted to another place with the consent of four- 
fifths of the members of the Akadami.

3. Organisation and Functions
(a) The Akadami shall be a corporate body, shall have a per- 

3>etua] seal and may sue and be sued in its corporate name.
(b) It shall hive the following powers and functions, namely; —

(i) To encourage and promote study and research in the 
fields of painting, sculpture «nd architecture and applied 
arts;

(ii) to co-ordinate the activities of the regional or State 
Acudemles;

(iii) to promote co-operation among artists and art associa- 
lions and to encourage the establishment and develop
ment of such associations;

(iv) to encourage the setting up of institutions to provide 
training and research in various fields of Art;

(v) to encourage, where necessary, the establishment of 
regional Art centres;

(vi) to encounage the exchange of ideas between various 
schools of Art by organising conferences, seminars, 
exhibitions on an All-India basis and to encourage 
such conferences etc. on a regional basis also;

(vii) to publish and to promote publication of literature on 
Art. including monographs, journals, art albums, etc.;

<viii) to establish and maintain a library, catering to the needs 
of various organisations and covering both Indian and 
foreign Art;
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(ix) to give recognition and to otherwise assist approved Art
ajisociations;

(x) to foster cultuml contacts within the country and also 
. with other countries, through Art exhibitions, ex

change of personnel and Art objects, etc.;
(xi) to award scholarships and prizes to deserving artists;
(xii) to accord recognition to artists for outstanding achieve* 

ments;
^ iii)  to encourage and foster the revival and development 

of Folk Art;
(xiv) to promote the study of traditional art and craft techni

ques and to organise regional surveys of and to 
cncuurage surviving indigenous craftsmen, painters 
and sculptors;

(xv) in furtherance of its objects and work, to purchase land, 
own property of all kinds and to maintain, sell, mort-

or otherwise dispose of the same; and
(xvi) to do all such other acts and things, whether incidental 

to the powers aforesaid or not, as may be required in 
order to further its objects.

4. Officfrrs o) the Akadam i
The following shall be the Officers of the Akadami, namely: —

(i) Chairman;
(ii) Vicc-Chairman;
(iii) Trensurci-; and
(iv) Scciv-'.ary.

5. Chairman
The Ch:tirm:m shall be appointed by the President of India and 

shall hold ■itik'c lur a term of five years.
6. Vice-Chairman
(i) The Vice-Chairman shall be elected by the General Council 

of the Akadami from among its members and shaU hold office for 
five years.

(ii) The Vice-Chairman shall, in the absence of the Chairman, 
for whatever reason, exercise all the functions and powers of the 
Chairman.

7. Treojrorer
(i) The Treasurer shall be appointed by the Government of 

India for such period as the latter may determine.
(ii) The Treasurer shall—

(a) lubject to the control of the Executive Board oi the 
Akadami, manage the property and investments of tile 
Akadami and be responsible for the preparation of tbe 
annual estimates and statements of accounts and for 

8S10 L&-6.
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their presentation to the Executive Board and the 
General Council;

(b) subject to the powers of the Executive Board, be respon
sible for the utilisation of all moneys for the purpose 
which they are granted or allottedr

(c) sign «U contracts made <m b ^ a lf  of the Akadami; and
(d) exercise such other powers as may be assigned to him 

by the Executive Board-
(iii) The receipt of the Treasurer or of the person or persons 

duly authorised in this behalf by the Executive Board for any 
money paid into the Akadami shall be sufficient discharge for the 
same.
8. Secretary

(i) The Secretary shall be the principal executive officer of 
the Akadami and he shall be appointed by the Executive Board 
for such period and on such terms and conditions as the Executive 
Board may determine:

Provided that the first Secretary shall be appointed by the Gov
ernment of India for a period not exceeding two years on such 
terms «nd conditions as the Government may specify.

(ii) The Secretary shall be ex-offvcAo Secretary of the General 
Council, the Executive Board, the Finance Committee and all other 
Standing Committees which may be set up by the General Council 
or the Executive Board but shall not be deemed to be a member of 
any of these authorities.

(iii) It shall be the duty of the Secretary—
(a) to be the custodian of the records and such other pro

perty of the Akadami as the Executive Board may com
mit to his charge;

(b) to conduct the official correspondence on behalf of the 
authorities of the Akadami;

(c) to issue all notices convening meetings of the authorities 
of the Akadami and of all committees appointed by any 
of those authorities;

(d) to keep the minutes of all meetings of the authorities of 
the Akadami and of all committees appointed by any 
of those authorities; and

(e) to maintain the accounts ot the Akadami imder the 
supervision of the Treasurer.

9. Authorities of the Akadami
The following shall be the authorities of the Akadami:—

(a) The General Coimcil;
(b) The Executive Board;
(c) The Finance Committee; and
(d) Any other Standing Committee or Committees which 

the General Council or the Executive Board may set up 
for difldiarging any one or more of their fimctions.
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10. General Council
The General Council shall consist of the following, namely:—

(i) Chairman.
<(ii) Treasurer.
(iil) Director, National Museum or, if there is no Director, 

such officer of the National Museum as may be nomi
nated by the Government of India for that purpose.

,(iv) Curator of the National Gallery of Modem A rt
(v) Five persons nominated by the Government of India.
(vi) One person nominated by each State Government.

.(vii) Fifteen representntives elected in accordance with the 
rules to be framed by the Akadami, by Art organisa
tions and institutions recognised by the Akadami:

Provided that out of the first group so elected one-third 
shall retire after two years and another one-third after 
four years and the remaining one-third after the fifth 
year, the persons so to retire to be selected by drawing 
lots according to the procedure to be decided by the 
General Council:

Provided further that members who thus retire sheiU be eli
gible for re-election.

i(viii) Nine eminent Indian artists to be elected in their indivi
dual capacity by the General Council:

Provided that for the first term they shall be appointed by 
the Government of India in consultation with the State 
Governments:

Provided further that out of the first group so appointed one- 
third shall retire after two years and another one-third 
after four years and the remaining one-third after fifth 
year, the persons so to retire to be selected by drawing 
lots according to the procedure to be laid down by the 
General Council:

Provided further that members who thus retire shall be 
eligible for re-election.

(ix) Two representatives each of the Sangeet Natak Akadami 
and the Sahitya Akadami.

11- Functions of the General Council
The General Council shall have the following functions and 

fx>wers, viz.: —
(a) to elect a Vice-Chairman;
(b) to elect members of the Executive Board in accordance 

with paragraph 13 (v). and to prescribe the rules of 
procedure of the Executive Board;

<c) to elect members of the Finance Committee in accord
ance with paragraph IS (iil) and to prescribe the rule* 
of procedure of the Finance Committee;
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(d) to approve the annual budget of the Akadami drawn up’ 
by me Executive Board;

(e) to appoint auditors unless Government of India arranges- 
for the audit through the Comptroller and Auditor- 
General;

(f) (i) to elect, on the recommendation of the Executive 
Board, outstanding artists as Fellows of the Akadami by 
a majority of at least three-fourths of the members 
present and voting provided that the number of Fel
lows shall at no time exceed 30;

(ii) to elect as Associate Fellows of the Akadami on the re
commendation of the Executive Board and by a majo
rity of at least three-fourths of the members present 
and voting such persons as have rendered distinguished 
service to Indian Art:

Provided that the number of such Associate Fellows shall at 
no time exceed sixty, of whom not more than five may 
be other than Indians;

(g) to ^ a n t recognition on the recommendation of the Exe
cutive Board to organisations and institutions render
ing useful service to Art;

(h) to consider and approve programmes proposed by the 
Executive Board;

(i) to frame its regulations, bye-laws and rules of procedure; 
and

(j) to do any other such acts as may be necessary for the 
maintenance of the Organisation and performance of 
the functions of the Akadami.

12. Meetings oj the General Council

The General Council shall ordinarily meet once every year at a 
place and on a date in October to be fixed by the Chairman. A 
special meeting may be called at any other time by the Chairman 
or by the Executive Board on its own initiative or at the request 
of not less than two-thirds of the whole number of members of the 
General Council.
13. Executive Board

The Executive Board shall consist of the following members^ 
namely;—

(i) Chairman of the General Council;
(ii) Vice-Chairman of the General Council;

(ill) Treasurer;
(iv) ^Hiree members nominated by tiie Government of India 

from among their nominees on the General Council; 
and

(v) Nine members to be elected by G en ia l CoundL
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14. Functions of the Executive Board
The Executive Board shall have the following functions and 

powers, namely:—
(a) to exercise the Executive authority of the Akadami, sub

ject to* the supervision of the General Council;
(b) to be responsible for the supervision and control of the 

work of the Akadami and of its office;
(c) to prepare the programmes of the Akadami for the 

consideration and approval of the General Council;
(d) to draw up the annual budget of the Akadami, subject 

to the total financial limits prescribed by the Finance 
Committee, to be submitted for the approval of the 
General Council;

(e) to prepare the annual report and accounts of the Akadami 
for the consideration of the General Council;

(f) subject to the provision of item (f) of paragraph 1 1  of
this Constitution, to consider and propose to the Gene
ral Council names of eminent artists and others for 
election as Fellows or Associate Fellows of the
Akadami;

(g) to consider and propose to the General Council names 
of important Art Organisations and institutions deserv
ing recognition from the Akadami;

(h) subject to the budgetary limits and the policy directive, 
if any, of the General Council to grant financial assist
ance to organisations and institutions recognised by the 
Akadami;

(i) to nominate a member of the Finance Committee in ac
cordance with item (iv) of paragraph 15 of this
Constitution; i

(j) to nominate a person or persons to represent the Akadami 
in national and international conferences or organisations; 
and

(k) to appoint the Secretary of the Akadami and other mem
bers of the staff except those the power to appoint 
whom is generally or specifically delegated by it to the
Chairman or Secretary or to any other officer or
Committee.

15. Finance Committee
The Finance Committee shall consist of the following members, 

mamely: —
(i) The Treasurer, who will be the Chairman of the Com

mittee;
(ii) One nominee of the Government of India not necessarily 

from among the members of the General Council;
(iii) Two representatives of the General Council; and
(iv) One nominee of the Executive Board not necessarily 

from among the members of the General CoundL
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16. Functions of the Finance Committke
The Finance Committee shall consider the b ud ttt estimates o f  

the Akadami, make recommendations thereon to the Executive Board! 
and prescribe the totid limits for expenditure within a financial* 
year.
17. General

(i) Any rule made or decision taken by the General Council or* 
by any authority of the Akadami except where the authority acts- 
in accordance with its powers and functions as defined 4n this 
CcMistitution, may be amended or set aside by the General Council.

(ii) The General Council may, by a majority of not less than* 
three-fourths of the members present and voting, request the Gov
ernment of India to amend this Constitution in such manner as the* 
General Council may decide.
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APPENDIX VI
(Vide para 68)

Rules and Regulations for recognition of institutions/organisationi by
the L«lit Kala Akadami

Rules under para 10 (vi) of the constitution, as amended by a 
special Sub-Committee, for recoj^tion of art organisations entitl
ing them to elect 15 representatives on the General Council:

1- Any bonafide non-commercial institution or organisation in 
India working for the advancement of art or conducting 
training or research work in the field of visual and 
plastic art for 20 years or more may apply directly for 
recognition by the Akadami. Others shall have to apply 
for recognition by the Akadami through the State Gov
ernment where there is no State Akadami. Provided 
that Akadamies sponsored by a State Government 
shall be granted recognition automatically.

2. It should be a registered body of not less than a year’s
standing. Provided that this shall not apply to insti
tutions recognised by a State or Central Government.

3. Applications for recognition should be addressed to the
Secretary lOgether with a copy of the constitution, last 
annual report and audited accounts and names and 
addresses of office bearers.

4. The Secretary shall call for any other information neces
sary and place the application before the Executive 
Board at its next meeting.

5. The Board .shall consider and make recommendations to
the General Council which may reject the recommen
dation by a two-third majority of those present and 
voting, provided that the Executive Board may grant 
temporary recognition pending the General Co\incil’s 
decision.

6. The institution or organisation shnU be open to visits by
representatives or officers of the Akadami in order to 
ascertain the nature of work being carried on by the 
institution or organisation.

7. Annual reports and audited accounts shall be submitted
regularly to the Akadami.

8. (a) If a recognised ini>utution or organisation amends its
constitution after affiliation without the previovis con
sent of the Akadami. then the Akadami in its absolute 
discretion may cancel the affiliation if such amendment 
in the opinion of the Akadami is found to be detrimen
tal to the interests of the Akadami or contrary to the 
principles for which the Akadami stands.

(b) The Akadami may at any time ask an institution or orga
nisation to modify its constitution, if it is found that
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such constitution is adversely affecting the interests, 
objects, or principles of the Akadami.

(c) If any institution or organisation in any way functions to 
the detriment of the Akadami and its objects or prin
ciples, then the Akadami may ask such institution or 
organisation to take necessary aotion to prevent its so 
functioning.

The Akadami may in its absolute discretion cancel the affilia
tion of any institution or organisation if the modifica
tion referred to in clause (b) is not affected, or if the 
action referred to in clause (c) is not taken.
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(Vide para 76)
INDIAN COUNCIL FOR CULTURAL RELATIONS 

Constitution
1. Name.— T̂he name of the Council shall be the ‘Indian Council 

for Cultural Relations’.

2. Objects.—Its scope of activities shall be to establish, revive 
«nd strengthen cultural relations between India and other countries 
ioy means of: —

(i) Promoting a wider knowledge and appreciation of their
languages, literature and art.

(ii) Establishing close contacts between the universities and
cultural institutions.

(iii) Adopting all other measures to promote cultural relations.
3. Sections of the Council.—The Council shall have different

sections representing different regions to facilitate work. To begin 
with, the Council shall have two sections, one section will bs 
concerned with the countries of Western Asia, Egj'pt and Turkey, 
which shall be called: “Indian Council: Western Asia, Egypt and
Turkey Section”; <and the other for South East Asia which shall be 
called: “Indian Council: South East Asia Section.”

4. Sub-SectUms.—In furtherance of its objects the Council may 
esteblish sub-sections in respect of each country.

5. The Council.— (a) The Council shall consist of the following 
members: —

(i) Two representatives each of the universities of India
recognised by the Governing Body of the Council from
time to time.

(ii) Two representatives each of the countries constituting the
regional sections set up by the Council.

(iii) One representative each of the various cultural and
educational institutions of India recognised by the
Governing Body of the Council from time to time.

(iv) Not more than thirty persons nominated by the President.
(v) One representative of each of the Local Councils.

(b) All the members shall hold office for three years.
6. The President.—The President of the Council will be nomi

nated by the Government of Indie for a period of three years.
7. The Council shall have Vice-Presidents nominated by the 

Government of India for a period of three years, one for each section.

APPENDIX VII
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8. The Governing Body:
(i) The Goveriiing Body including office bearers shall consist

of 15 members and shall be noxninated by the President 
from amongst the members of the Coimcil.

(ii) The Governing Body would be tlie Executive of the
Coxmcil and shall have the power to make by-laws for 
the promotion of the objects of the Council.

9. Secretaries.— T̂he President shall appoint a Secretary for each 
section, one of whom shall be appointed by the President to be the 
Secretary of the Coimcil and the Governing Body in addition to 
his own duties.

10. Functions of the Secretaries.—Subject to such resolutions as 
may be passed by the Governing Body, each Secretary shall exercise 
all such acts as may be required for the proper conduct of the 
ordinary, current, administrative and business duties and affairs 
of his section and/or of the Council (as the case may be), and ell 
correspondence shall be over his signature. Each Secretary shall 
also be responsible for the safety of the property of the section and/ 
or of the property of the Council (as the case may be) and shell 
maintain the proceedings of the meetings of his section, Council 
and tihe Governing Body.

1 1 . Staff,—Subject to the approval of the President, each Secre
tary shall appoint the clerical and inferior staff of his section end 
may engage such temporary personnel as may be required from 
time to time.

12. Meetings of the Governing Body.—The Secretary ot the 
Council, with the permission of the President shall convene the 
meeting of the Governing Bodj' from time to time as may be found 
necessary; such meetings shall be convened et least twice in a year.

13. Meetings of the Council.—The secretary shall, with the direc
tion of the President convene a meeting of the Council at least once 
every year.

14. Local Councils:
(a) The Universities and Institutions referred to in Sections 4(1) 

and 4(3) above may enlist in various parts of India locel members 
to promote the objects of the Council.

(b) The Governing Body shall lay down rules of such member
ship and the scope of the activities of Local Councils from time to 
time.
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APPENDDC Vm
(Vide para 110)

Conditions for grants to All*India Institutions or Societies in Hie 
Educational, Cultural and allied fields

1 . The institutions should fulfil a real all-India need for instance, 
it may be the only institution of its kind, dealing with a subject 
or class of subjects with which no other institution is concerned or, 
although other institutions of the type exist, there is national need 
for additional institutions:

Provided that, a grant may be given to a body of local import
ance, for any specific project of all-India importance, if Govern
ment are satisfied that the body can undertake the project, and 
no all-India body of importance is in a position to undertake the 
same project.

2. The need for the institution or the project undertaken should 
be accepted by Government in the general plan of development of 
educational or cultural activities (including scientific, humanistic
and other octivities).

3. In case where an institution is doing work also of a local 
nature, the Government of India may ask for reports on the work
ing of the institution from the State Government concerned, and 
any Central grant will be subject to such reports being satisfactory 
end the receipt of a grant from the Government of the area.

4. The constitution of the Governing or managing body should 
be approved by the Central Government who shall have &e right 
to nominate their representative or representatives on the govern
ing body and on such other bodies as Government may specify e.g., 
Financo' Committee, Working Committee, etc.

5. The institution should be open to inspection by the Central 
Government. In the case of educational institutions. Government 
should be sotisfied that proper standards of teaching and examina
tion are maintained.

6. The institution should not, as far as possible, deviate from 
standards or principles laid down for institutions of similar kind 
by the Central Government.

7. The scales of salaries of the staff of the institution shall be 
subject to the approval of the Central Government.

8. There should be equal opportunity of employment for men and 
women of all States on the staff. Appointment to staff shall be 
made by a duly constituted selection committee appointed by the 
management, which shall include experts in the field, where neces
sary.
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9. In the distribution of any assistance research fellowships, 
scholarships or freeships given by the institutions to students, the 
same principle of all-India scope £uid benefit should be observed. 
At least 50% of the scholarships, fellowships etc. tenable at the 
institution must be awarded to candidates from States other than 
the State in which the institution is located, subject to qualified 
candidates being available. This percentage is not, however, 
intended to be rigid and may be relaxed by Government who will, 
in  applying this condition, take into consideration the amount of 
money required for the purpose. Further, this condition will not 
be appointed to those activities of the institution which are of local 
importance and are not financed by the Central Government.

10. Grants may be made for the general purposes of the institu
tion or for specific projects considered essential by the Government 
of India. Grants made for particular purpose shall not be utilised 
for a purpose other than that for which it is intended without the 
approval of the Government of India.

1 1 . The institution should exercise the utmost economy in its 
working especially in respect of expenditure out of the gnants from 
the Central Government for buildings and equipment.

12. Annual Reports and Audited accounts showing the amounts 
spent for the purposes for which grants have been made should be 
submitted regularly to the Government of India.

13. Where buildings are to be constructed with the aid of a 
<Jovemment grant, the plans and estimates should receive prior 
approval of the Government of India and their officers shall have 
the right of inspection of the work at everj’ stage.

14. Such equipment as is available in Government surplus 
stores shall be obtained from that source, and no orders for supply 
of equipment shall be placed elsewhere without first obtaining a 
certificate from the Director-General of Disposals to the effect that 
he is unable to arrange supply of the articles in question.

15. In the case of an educational institution where teaching is 
conducted,

(a) it must be open to all Indian citizens without distinction
of oaste, creed, area of origin etc., and subject to these 
conditions;

(b) at least 25% of the students of the institution must be
from States other than the States in which th t insti
tution is located. This percentage need not, however, 
be rigid and Government may relax this condition, 
taking into consideration the amount required from 
the Government of India and other factors. As far as 
possible, all States should each have a fair share out 
of these 25% places; and

(c) no capitation or other similar fees shall be charged from
students from areas outside the State in which the 
institution is situated.

16. The institution shall meet 25% of the net expenditure fnmi 
dieir own resources.
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Statement showing the summary of conclusions-recommendations

APPENDIX IX

SI. Ref. No. Summary of conclusions;
No. Para No. recommendations

9 The Committee suggest that the amendment of the
constitution of the Sangeet Natak Akadami consequent 
on the reorganisation of the States should be ex
pedited.

9 The Committee suggest that the feasibility of having a
provision in the constitution of the Akadami that with 
regard to the cultural activities, the cultural organi
sations as existed before the reorganisation of the 
States should continue to function as such may be 
examined.

10 The Committee suggest that the Akadami should be
duly reiristercd without delay and given complete 
autonomy in its day to day work. The Committee 
also sû ;:’cst that sui.able machinery should be evolv
ed for making recruitment to the Secretariat staff of 
such autonomous or semi-autonomous bodies. A 
duly constituted selection board consisting of official 
and non-officials may be set up for this purpose. 
This selection board may be authorised to co-opt 
technical experts in the field, as and when necessar>’.

15 'rhe Committee observe that as the Manipur College of
Dancing is a national institution for teaching highly 
advanced courses of Manipur Dance, people from out
side the town would also comc to Manipur and it is> 
therefore, necessary to have not only suitable accom
modation for the college but also some hostel acaim- 
mtxJation.

17 The Committee appreciate the effons made by the
Sangeet Natak Akadami to preserve the indigenous 
forms of dance and music in the country.

22 The Committee suggest that the Akadami should contaa
the Hoteliers Association through the Tourist Depart
ment (Ministry of Transport) and suggest to than 
some programmes which would give to the forei^ 
visitors correct idea of the cultural background of India.
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7 24 The Committee suggest that the Sangeet Natak Aka-
dami should pursuade the remaining States who have 
not set up State Akadamis to have such Akadamis so 
that the various cultural activities may spread through
out the country. The feasibility of giving a suitable 

___ grant-in-aid for this purpose may also be examined.
^  27 The Committee observe that there is a '-'possibility of

duplication between the scheme of the National School 
of Drama proposed to be set up by the Akadami in 
Delhi and the scheme of the Asian Tlieatre Institute 
to be established with the UNESCO assistance. 
The Committee, therefore, suggest that the two 
schemes may be amalgamated, with a view to avoiding 
any duplication.

9 28 The Committee suggest that the work of the survc>' in
various forms of drama found in the different parts of 
the countr\' on a national basis should be expedited 
and that the Sangeet Natak Akadami should publish 
the result of the survey.

10 29 The ’̂Committee consider that steps taken by the
Sangeet Natak akadami in regard to the holding 
of film Seminar and institution of film awards are in the 
right direction and that such activities could be 
expanded with benefit.

11 31 The Committee observe that there is hidden talent in
rural areas in the field of dance, drama and music 
which has to be encouraged. The Committee, there
fore, suggest that suitable programmes might be 
arranged in the villages and for that purpose, the co
operation of the Community Development Organisations 
might be obtained.

12 33 The Committee suggest that each of the three National
Akadamis concerned should be given adequate 
representation on the Selection Board that arc consti
tuted for the purpose of selecting the scholars for 
the award of research scholarships in the fields 
of Indian dance, drama and music.

13  36 The Committee were surprised to learn that there was
at present no systematic machinery available in the 
Sangeet Natak Akadami to watch the work of the 
institutions which were granted financial assistance 
by it, to ensure that their achievements were com
mensurate with the grants given. The Committee 
suggest that the Sangeet Natak Akadami should have 
some arrangements with the State Akadamis, t 
exercise general control and give suitable guidance 
wherever necessary.
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14 37 The<Committee were glad to learn that there had been
no lapses of sanctioned grants so far, -'.s the money not 
spent during a year, was carried over to the next year. 
All the same, the Committee feel that efforts should be 
made to spend the grants, as far as possible, within 
the year for which they are given.

15 39 While appreciating the inadequacy of the existing
accommodation with the Sangeet Nauk Akadami, 
the Committee are of the opinion that in view of the 
present financial stringencj’, the proposed expenditure 
of Rs. 22 lakhs for the building of the Akadamis 
should be kept in abeyancc during the Second Plan.

16 39 The Committee are not convinced about the necessity cf
keeping the headquarters of the three Akadamis in 
Delhi and suggest that the feasibility' of shifting the 
headquarter.  ̂ outside Delhi, where suitable accommoda
tion might be available, may be explored.

17 40 The Committee consider that it is desirable to have a
perspective plan of development of the Sangeet Natak 
Akadami phased over a number of years which would 
give an idea of what the ultimate objectives are and by 
what time they are expeaed to be achieved.

18 41 The Committee suggest that the question of development
of dance, drama and music should be left entirdy to 
non-oflictal agencies.

i 9 42 With a view to having a co-ordinated development, con
sistent with due economy and avoiding duplication or 
waste, the Committee suggest that a suitable machinery 
for collaboration between the Sangeet Natak Akadami 
and the A.l.R. may be set up.

20 44 The Committee suggest that the feasibility of repre
senting Parliament in the Akadamis by two members 
from the Lok Sabha and one member from Rajyb 
Sabha might be examined so that the Parliament may 
keep in closer louch with the aaivities of the Akadamis.

21 45 The Committee s u g ^ t that two members may tx  selected
for the membership of the General Council of the 
Sahitya Akadami from the bilingual States, one 
to represent each linguistic area.
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22 46 The Committee feel that the present system according
to which the Executive Board which is selected 
by the General Council, in turn, virtually selects the 
members of the next General Council may be examined 
to remove this anomaly.

23 50 The Committee feel that there is some possibility of
duplication in the activities of the National Book 
Trust and the Sahit>-a Akadami, The Committee are 
of the view that there should be a clear demarcation 
between the functions of the Sahitya Akadami and 
the National Book Trust so as to avoid any duplica
tion of effon on similar Schemes.

24 52 TTie Committee suggest that instead of deciding each
case of grant of financial assistance to authors or 
associations for publication of literary works on 
ad-ftoc basis, suitable guiding principles should be 
laid down for the purpose.

25 54 The Committee are of the opinion that the Central
Sahitya Akadaini should make efforts to encourage 
early establishment of State Akadamis in the States, 
where the\ have not so tar been established.

26 55 The Committee are glad to learn that the Sahit};a Aka-
dami has built up a library of books of literary interest 
in all the Indian languages, books in English by 
Indian authors, translations of Indian classics and 
books relating to literary information and criticism.

27 59 The Committee were surprised tn leam that the Akadami
had not been registered under the Societies Regis
tration Aa of i860 til! June. 1957. The Committee 
hope that such delays would be avoided in future.

64 The Comminee suggest that measures to undertake 
surveys in am and crafts in different States should be 
expedited and that steps be taken as «»rly as possible to 
encourage surviving indigenous ar <nd craft.

*9 65 TT»e Committee suggest that the Akadaini should
work out a plan to develop phoiographic archives of 
#orks of art io the countr>’ and imponent the plan 
graduaUy.

30 67 The Conunittee suggest that small and dieap editions o r
photographs of works of art may be brought out for 
nhe general public.
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31 69 The Commtnee suggest that instead of giving grants to
ret»gni«ed art institutions on an ad htK basis suitable 
rules on the subjea may be framed. They also suggest 
that adequate publicity should be given to the fact that 
art organisations and institutions are recognised by 
the Lalit Kala Akadami and financial assistance given 
to them. In this connection, the Committee suggest 
that the Lalit Kala Akadami should publish a pamph
let giving all its schemes ^ d  the rules and regu
lations governing the g ^ t  of recognition or 
assistance and supply copies thereof to all concerned 
including Membm of Parliament.

32 70 The Committee feel that the present system of watching
and evaluating the work of the organisations and 
ins:itutions to which financial assistance is given, by 
scrutinizing the audit reports of those organisations/ 
institutions >s inadequate. The Committee consider 
that the .Audit Rei»rts by their very nature cannot be 
the criteria for judging the standard of art sponsored 
by individual organisations. The Comnuttee suggest 
that a better and more suitable method should be 
evolved for this purpose in consultation with the State 
Governments.

33 72 With re^rd to the proposal to establish a Central Insti
tute of Arts to provide facilities for higher research 
in fine arts, the Committee are of the opinion that 
the existing fine arts colleges which are doing good job 
in the matter of carr>nng on higher research and deve
loping fine arts should be strengthened and utilised 
for the purpose and as far as possible duplication of 
institutions should be avoided.

34 73 The. Committee suggest that the States which have not
so far established State Akadamis should also be 
encouraged to form similar Akadamis in their States 
at an early date.

35 7S *The Conuninee are surprised to learn that the Akadami
has not so far published any annual reports. The 
Committee consider that the annual reports should 
have been published and made accessible to the public 
as the Akadami is financed from the public funds.

36 79 The Coraminee consider that it would be better if the
Vice-Presidents of the Indian Council for Cultural 
relations are eleaed by the Members of the Council 
from amongst themselves instead of their being 
nominated by the Government of India.
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37 79 The Committee would very much.like that the General
Council should meet at least once a year as provided 
m the constitution of the Indian Council for Cultural 
Relation;.

38 80 The Committee suggest that the Governing Body should
be elected by the Council.

39 81 The Committee also suggest that there should be at least
two Members of the Lok Sabha and one member of 
the Rajya Sabha on the Governing Body of the Council.

40 82 The Committee regret to observe that the explanation
offered by the representative of the Ministry for not 
convening the meeting of the Governing Body of the 
Council twice a year as required by the provisions of 
the Constitution is not satisfaaor>'. The Comminee 
hope that in future the provisions laid down in the con
stitution of such bodies would be duly respected and 
that meetings of such bodies will be regularly convened 
as specified.

41 85 The Committee suggest that steps should be taken with
out further delay to form the Local Councils as enjoined 
by the constitution of the Council.

42 87 The Committee are constrained to observe that in spite
of the audit obser\'ations on the necessit)' for framing 
bye-laws for the Council, defining the powers of the 
President and the Secretary of the Council and framing 
the rules governing the finances and the conditions of 
service of the employees of the Council, the Council 
paid little heed to the matter and things remained in an 
unsatisfactor>- state. The Committee would like to 
emphasise that it is essential for the proper functioning 
of the Council that bye-laws are made by the Govern
ing Body and the powers of the office bearers are pro
perly defined without further delay.

43 88 The Comminee suggest that definite rules should be
laid down for the recognition of cultural and educational 
institutions and the faa that such recognition is given 
by the Council should be adequately publicised.

44 93 The Committee are of the opinion that work of selection
of professors, lecturers, etc., for teaching Indian cul
ture and langua^ in foreign countries should, in future, 
be done exclusively by the Council.
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45 95 Committee suggest that the feasibili^ of extending
the scheme of sponsoring visits of eminent professors 
and students to West Asian countries and of their coun
terparts to India to other countries ako should be 
examined.

46 97 The Committee suggest that seleaion of Indian scholars
on study and leaure tours abroad should be made 
either by the Governing Body or by a special selection 
sub-Comminee. Those deputed should submit re
ports to the Council on their return.

47 98 The Committee suggest that adequate publicity should be
given to schemes relating to the grant of subsidy to 
Indian goodwill missions visiting foreign countries.

48 101 The Committee suggest that every possible endeavour
should be made to stimulate the interest of local wel
fare committees in their work.

49 102 The Committee would like to stress that the Council
should arrange an orientation course for every forei^ 
student studying in India as soon after his arrival in 
India as possible.

50 104 'Fhe Committee suggest that the feasibility of en tn ist^
the work of dissemination of knowledge of Indian 
culture in foreign countries to the Indian embassies, 
instead of opening new cultural centres by the Council 
should be examined. The help and co-operation of 
Indian nationals in the respective countries should 
also be utilised.

51 106 The Committee learnt that the scheme of grant of financial
assistance to organisations and individuals for publica
tion of rare manuscripts and other booJcs had not been 
given due publicity. They recommend that this may be 
done now.

52 107 While accepting that the I.C.C.R. has been doing quite
useful work, the Committee suggest that the Ministp' 
should examine whether in view of the present financial 
stringency the expenditure cannot be stabilised at the 
present level during the remaining period of the Second 
Plan.

53 108 With reference to the Audit Repon on the accounts for
1955~56 referred to in para 108, the Committee hope 
that such slackness would be avoided in future.
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54 109 While q>preciating the inadequaqr of the existing accom-
modatioo with the I.C.C.R., the Committee are of the 
opinion that in view of the existing financial stringen<7 > 
the oonstruaion of a building for the I.C.C.R., at an 
estimated cost of Rs. 8*2 lakhs should be kept in abey
ance during the Second Plan.

5 5  I I I  The Committee recommend that the names of the insti
tutions and the amounts of grants given to them should 
in future be included in the annual report of the Minis
try.

56 112  The Committee suggest that the schemes relating to
cultural grants made by the Central Government should 
be properly formulated and publicised so that all those 
who are entitled imder the rules and conditions laid 
down by Government can come forward and benefit 
by it.

57 114 The Comminee suggest that the Bhandars and libraries
all over the country which are understood to have a 
large number of rare manuscripts in their possession 
should be contacted in regard to the publication of 
rare manuscripts. The Committee also suggest that 
the feasibility of their proper cataloguing and classi
fication and for micrdilming and photosuting some of 
them should be examined.

58 115  The Committee suggest that the Chairman of the Indology
Committee should be a non-official, preferably an 
eminent Indologist, and that a suitable official may be a 
member, a member-secretary or a secretary as considered 
necessary.

59 116  The Committee suggest that the feasibility of research
in different bran^es of Indology being conduaed by 
the Universities, instead of by a Central Institute to be 
newly created, may be examined.

60 119 The Committee are inclined to suggest that the amount
of assistance to be given to an artist in indigent cir
cumstances can be utilised for subsidising his works.

61 120 The Committee appreciate the appointment of the Sanskrit
Commission tô  consider the question of the present 
state of Sanskrit education in ^  its aspects and hope 
that it will serve to revive the interest in Sanskrit lan
guage which is slowly fading away.
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62 121 The Comminee are of the view that the items of work
contemplated under the scheme of the development 
of modem Indian language can veiy well be entrusted 
to the Sahitya Akadami, if necessary, by enlarging its 
scope, and that the multiplicity of schemes of a 
silmilar nature should, as far as possible, be avoided.

63 124 While the Committee feel that it is not only desirable
but also necessary to have a National Theatre in the 
Capital, they would like the Ministr\’ to re-examine 
whether it should be construaed at the proposed 
cost.

64 126 The Committee do not like to encourage separate living
by providing separate hostels for foreign students. 
They would, therefore, recommend that the necessary 
additional accommodation should be provided, where 
mixed living could be encouragcd.

Further the Committee are not in favour of having 
costly buildings at present in view of the priority which 
many other things demand in general and in view of 
the financial stringency'. They would like the Ministry 
to reexamine whether the construaion of the 
International Students House, Delhi, may be deferred 
for the present.

65 129 The Committee feel that the provision made for the
purchase of art objects during the previous years should 
have been suitably reduced when it was found that the 
amount earmarked could not be usefully spent year 
after year. The Committee would like the 
Ministry' to bear this point in mind when framing 
future estimates.

66 129 The Comminee suggest that the Department of
Archaeology’ may also be associated with the An 
Purchase Committee.

67 131 The Committee suggest that the work relating to
the selcciion of books for presentation to the cultural 
and educational institutions and libraries in foreign 
countries may be entrusted to the Indology Committee 
in future.

68 133 The Committee were glad to learn that the Prime
Minister had direaed that an Inter-Ministry Conunittee 
with some non-officials should be set up for the seleaion 
of delegations for being sent abroad. The Com
mittee hope that the proposal will be implemented 
without delay.
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69 136 The Committee suggest that the feasibility of the
cutive Board of the Indian National Commission 
for UNESCO being elected by the Commission 
itself may be examined.

70 139 The Committee appreciate the participation of the
Government of India in the UNESCO projea 
of translation of Indian classics into Western Euro
pean languages and hope that it will lead to the better 
understanding of Indian culture in other countries.

71 144-145 Hie Committee are glad to note that a number of schemes.
though useful and desirable in themselves but of
a comparatively low priority, have as a result of
economy drive, been kept in abeyance. The Com
mittee suggat that the feasibility of utilising these
savings during the Second Plan for accelerating
the progress of elementary education in the country 
may be examined.


